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. ORDER SHEET (O.A. No, 20 of 1990)

\ 14-9-19903 5

Hon'ble Mr, Justice K, Nath, VC,
A Hon'ble Mr, M.M. Singh, AM

Sri JP Mathur counsel for the~applicant and
Sri B;K. Shukla for the respondents are present, Sri
"Shukla produces the service record relating to the
applicant, Kundan Lal. As we go through the service-
record, we notice that the left thumb impression T
purporting to be that'of_the applicant is affixed‘
on the document described as 'service record of the
1nfer10r staff and labourers' at paée-ll. The
applicant has challenged the genuiness of this

;*i | document'as well. We think that the interest of.

justice would be served if the thumb impreesion on
this document is_compared with the -thumb impression
of the applicant by the finger pri&t expert ef the
Govemment of U;P.. The applicant, who is present in
person denies the genuingés of this aocument and says that

he is prepared to have it compared by the expert. Police .
/ﬁ roftianl™ .

*ofsthggu;;gggggﬁrnment stationed at Lucknow

e m%;_...s
Ty» . s o ﬁ e i
-t shall be called to take the saeeéﬁi: thumb mark¢of the
w UR “eAranes ,,\,{I;L;eeu»w:o(_s ! l
b Adfb pplicantlan The spee&é&c thumb mark%of the appllcant

shall be forwarded alongwith the disputed thumb mark

on the record)to U.P. Government Finger Prints Expert,

The expert Will spbmit.a report tO this Tribunal by

30th OctOber, 1990. Both the parties shall he at

liberty to file objectlon_g if any, against the expertg
'-report within 10 days thereafter. The case shall be

listed for final hearing on 14-11-1990, * The record

is taken into custody by this Tribunal forthwith and

Shali be plaéed in a sealed cover in the pereonal

\\- 10}/2}CN xcustody of the Deputy Reglstrar of this Bench,

' C/ \ Put up on 9-10-1990 for further proceedlngs. The
u@@ﬁdm 1i hall b h t
At 2T e has, - applicant s e present in person on that date along-
Aed b S.P.G.P@/ with his counsel. A copy of this order may be given to

x ’a ¢ ) .
-‘ % "‘h"“‘“ _ ~the learned counsel for both the parties.

la-eg-oty : NI "L'—/ v
{AM.) - (v.C,)

EE— ES/
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CEF AL ADMINISTHATIVE TRIGUNAL
CIRCUIT BEWCH; LUCKHOU
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Respar, il (3) L

- APPLICWT(S)

par.ticulars to be examined . - / Endorsement as _to result of exam.nat:.g
' t

1. ‘Is the a}pEdl‘Aompetent T L )B
2. -a) Is the anpliration in the . u» . L T I
: prescrlbod form ? L > Lo S N
.'fb) - Is the applization ia. papO) ; , ’ B
~ book form 7. . L e R
. t) Have six complete aets of the . - , ‘
' application been fiked ? S A
3. a) 'Is the appeal in time 7 - ’ ‘Lﬂé.' ' 4 - S o
' k) If not, by how many. days it . Lo L o - }?;,
e xeyﬂqd timet - S S : . -
x‘v)~fHas sufficient caze for. aﬁt’ ‘
. makinrg the app’lcatlon la tima, _
o _»,been £iled? ‘ . “
o dhy Was the dosument of. awthorlsatlon ' 'fiﬁw o T
_ ‘Uakalatnama been filed ? ot W )
S.. -~ Is the arpliration- ""conpa"1ei Py '\Vb S
'B,D./Postal Order for Rs. 5u/= C e BT e T e o

- . Hag the se:tlfled:sopx/oop;as-’ | A,
o of the order(s) against which the .. . - L1ﬁ>
anplicatior is pace beenm filed? -

7.. &) Have the copies of the =~ - T
: dO?umanﬁq/ralied<upon by the “/yﬁ';
dpplicant and mentioned im the - -
- application,. been filed ?

b) Have the doruments referred - Eﬁéf
to-in (a) above duly atteasted A
by a Gazetted Officer and.

- .rurbared ascordingly 7

] - ' . - t
l‘\ . o 'c,) Are the donruments refereed . - VLS
: _to in (a) above neatly typed '
iz double saprs 7 :

8,_ Has the index of doecuments haen S ' Ao
‘ - filed and pagring done properly ? Ll:)

9 Have the crronologisal dstails
- of reprecertation made and the
out come of such representatiom
"been. indicated 'in’ the. applicatiom?. °

‘10, Is the matter zaised in the appil— o .
: *ation pendimg hefore any court of oo ,@ijh o
Lay or any other Beach of Tr;buaal? - ;
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particulars to be Examined: ~ Endorseme

T ary ~ha apill,atwon/dUplkcate
‘vrr>/- are coples signed ?

1YL Are cxtr@ coplos 5f chﬁ‘app3lcatlom ‘15
i Gwnwxh‘us riled ¢

i3 .lde‘b_ggi with the Original ¢

e 8

N"Qh pﬁﬁthgs v.ﬁ a?
’ TR T 2 ra - B
A ' 2T i y ‘ . ’ 'lo
0 a. wavzehe file size envelopes L QJ

", bearing tull addresscs aof the
rOspOﬂdQﬂtS puoh filed 9

4, Arc thL given addross the y ’ ; ﬂﬂ
registored address ?

48, Do tho names of the | artlos - LV&
T stavod Anthe.copios tally with -
Cbhqﬁv#hAﬂhnEﬂ4_§h.FhQ appli~’ '
vion 7 ’

o translations certified -
a0 Lo tuce or Jdp,ortcd by an ..
Aftidavic, fflrmlnﬂ that they
arc bLro

i7.  Arc tha facts of the case . - o °¥>
mu~tlonud in item np, 6 of, thc o

apullhatlon ? '

&) LConcisg 9

b) Undor 'distlﬂ_@t,headg 7

Numbcrod consectLu“ly R

o o
N

’Typed in double space on one

side of the paper ?

‘Have .the particulars for interim ' ‘@&
- order praycd for 1ndlcatcd with

reasons G

nuen ovhg J:tod

nt_as to result of examimation
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CENTRAL ADAINISTRATIVE TRIBUNAL, ALLAHABAD
LUCKNOW CIRCUIT BENCH
Kundan Lal ceers  Bpplicant
Vorsus

Unicn of India & Others.,.. Respondents

Hom.Mr . Justice KeNath, V.C.
Hon,lir. K.Cbavva, Membor (&)

(By Hon.Mr.Jdustice Kelath, Y.C.;}

This application under Section 19 of the
Administrative Tribunals Act, 1985 is for a declaration
that the applicent's date of birth is 17.3,38 and not

173632 a5 recorded in the service rocord and that

“the applicant will not retire from service with effact

from 37.3480 and is entitled to continue in service

till 31.3.1996,

2, The applicent's casc is that his correct date

of birth is 17.3.38 as recorded in his High School
Examination Certificate on pass ing that’examination

in the yesr 1952, 1t is said that he had even passed

the intermedistec examination of ‘the U.P. Board when he
cntered into service as Permanent Way Mistry for the
Northern Railway on 20.8.55 in the scale of Rs.130 - 2f2.
Under the orders detod 30.8.89 he was informed by a letier
datod 11.,9.89, Annexure-A2 of respondent No.3 that he
would retire from service uitH effect from 31.3.90 on theo
basis of his date of birth as 17.3,32. By his application,
dated 14.9.09, Annexure =3, he informed the Senicr 0O.F.0,

through respondent No.3 that while entering into scrvice
9 p

he had submitted the original High School Cecrtificate

alonguith attested copy thercof in proof of the corract



»

date of birth as 17.3.38. His representation dated

- 30.11.89, Annexure-4 for correction of his date of

birth was rejected. On 18.1.30 he filed the present

application.

3. The respondents' case in the Counter Affidavit

is that the applicant was initially appointed on

20.8.53 as Chowkidar at Rs.30/~ per month plus

 alloyances. 1t vas stated that he did not file his

High School Examination Certificate nor disclosed

that he has passed any such examination. It uas said

that the recorded date of birth 17.3.32 wes duly

~certified by the applicant himaelf'by affixing his

thumb impression on the service record, A&t the time

of .appointment as Choukidar the column for special

gualificstion in thc service record yas marked as

nil signifying that he yas illit@rafe. It ués further
sﬁated in the_Counté? Affidavit that the recorded

date of birth 17,3,32 had been communicated through
seniority lists of 1975, Annexure-R2 and 1986, Annexure .R3
published from time to timé'and the applicant never

raised zny objection against it.

It was pbinted out
that the applicant's submission that ﬁe had submitted
the'original High School Cartiﬁicéta to the DEDartmeht
is Selfginconaistent-uith his oun stand in his letter

dated 30.11.89, Annexure-4. It yas lastly said that

the applicant sppeared to get his date of birth changed

by overuriting in the scrvice record in collusion

with saome staff,

b, The applicent said in his Rejoinder that he
had not been appointed as Chowkidar on 20.8.53 and

that, in fact, he had been appointed only as Permanent
m |



WYay Mistry an 20°8{55 after medical fitness certificate,
He complained that ﬁhe'rESpond@nts did not produce the
medical examination certificate nor letter of his

A appointment as Choukidar. He added that having passed

f ' High.School and Intermediate Examinations even before

j entry inte service, he had submitted the High School

“ Examination Certi?icét@ in proof of age in accordance

> j

with Rule 2285 of the Indian Railuay Establishment Cod

8.

He added that the correctiorsin the service record do

not bear any initials -of any authority nor the applicant
L himself .

He said that no seniority 1ist had been served
i

upon him nor his acknowledgement had been abtained,

He
alleged that the service record relied upon by the
1 respondents is bogus record manipulated and-uhatever
) ’ . -
J overyritings appear thereon may have been carried out
e D
™ |

by the concerned staff and not by the applicant as
ﬁ | alleged. He lastly Said that the D.P.O, uéé not
» competent authority toldiSpoée of thé representation
regarding the date of birth because the competent authority
ﬂ uss the ngeral ManagerQ
1 5e We have heard Shri J.P.Mathur for the applicant

and Shri B.K.3hukla for the respondents and have carefully
gone through the material on record. We will deal with
the service record itself. The respondents have filed

photo copy of the service record and have also produced
the original before us, The service record begins with

a printed sheet in which after the applicant's name uas

>

written his designation on zppointment is mentioned as
. [ .

AN . . > .
\ Chowkidars. In psrticulars of his service his date of

birth is recorded as 17.3.,32 in figures of which the
figure 2 has

been overuritten as B; the date 1s also

wCitten in English language and reads as 17.3.32,

J ® .

There



N

is no overuriting in the date of birth as yritten in

the Engiish laﬁguagee The date of appointment is
mentioned as 20d8a§3; the figure 3 in the uhitvplaca

is overyritien as 5. Pay on appointment is mentioned»

as Rs .30/~ plus usual Dearness Allowances. The signature
of the employee is also contsined on the paper; on the
left hand side tog,thera is a»le?t thumb impression mark

of the employee.

6o The appiicant's case is that tHis service
record is bogus an& manipulated. He has ' not-been able
to point out where the true record is to be found. UWhen
the case was taken bp on 14.9.90, the abplicant denied
the genuineness of his thumb impression mark on this
document . He offered to haue'it'comparad by the Thumb
Ihpression Expert. Accordingly, the orders uere passed
to call for the services of the U.F. Govt. Finger Print
Expertvfof which thé requisite samples uere taken from
the applicant. The required papers'uore furnished to

the Expert uwho, after examination)submitted his report

in which he has clearly stated that the thumb mark found
on the record of segvicé is of the applicant himself.
There is no evidencé to the contrary on behalf of the
applicent. The validity of the report of the Finger Print
Expert has not been questioned by fhe applicant. Settled
law as laid doun by thovﬁupreme Court in the case of

Jaspal Singh Versus State of Puniab 1979 3C 1708 that

L

the thumb impression 'Science i% an exact science&does not
admit of any doubt. Ue must hold therefore that the

thumb iﬁpression which is found on the service record
bclongs to the applicant himself and therefore the service

record in gquestion is not a bogus document but is a genuine

%

and reliable document . 3



7 A significant featurc of this document is

that although there is an overuriting in the year
of the date of birth of the applicant in the figurecs,

thore is no overwriting in the date as recorded in

English lamguage. -Another very important evidence in

this connection is the recgord of the particulars of

v P

promotions, increases, punishments and transfers of

the applicent roccorded on the back side of this very
pp !

document ., The important point iz fthat the particulers
B E 2

of promotion etg. are not recorded an a sc

arate sheet:

p
they are recorded on the reverse.side of the service

record .bearing the applicant's thumb impression and

rcferred to above. :The upshot is that the particulars

recorded on the reverse of the ssrvice record are pot
capable of bcing separated from the latter and thersfore

go a long way to establish the genuineness of the service

these particulars the applicant's first

record. In

appointment is. mentioned as Temporary Choukidar on

20.8.53 in the scales of Rs,30/- - % - 85, The date

of appointmsnt and the rate of pay is described
respectively as 20,5.53 and Rs,30/=-. The expression

‘Chouwkidar® has been overwritten as P.W.Mistry. The

scale of pay is overuritten as Rs,55 - 130. 1In the

date of appointment the figure 3 in the units place is

overwuritien as 5. All these overuritings are to be

found in the first entry; but in the subseguent and
following entries there is no overyriting., The second

entry is the applicant®s promotion as Temporary P.W.Mlistry

on 1.2.55 in the scale of Rs,.55-3=~130 with rate of pay

as Rs,b5/~, The third entry is of the applicant's

being raverted as Temporary Choukidar on 9.7.55 with

the pey of Rs.30/-. The feurth sntry again 95 of the

O "
e I
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applicant's promotion as Temporary Feus Wisﬁry on
26,7.55 at ﬁhe salary b? Rs;SS/?, The Fifth entry

is of his reversion as Temporary Choukidar on 26.9.55
with the pay of Rs.SD/—, The sixth entry is regarding
the increase of his pay by increment from Rs.30/- to

Rs .30/8/~in bonseqdencé of an increment list db.7.7.56
raising his salary to Rs.30/8/- uith effect from 20.8.54;

here the figure of 4 in the units of 55 is overuritten

as 5. The seventh entry is of raising the pay from

Rs;ED/G to Rs .31/~ vide increment list.datcd 7:74+56

ta Rs.31/- on 20.8.55. There are further entries on

his being promoﬁéd.as Keyman snd then aé Mate with
effect from 20.4.56, It is not necessary to set out the
later records. Thazparticulars rcferred.tovby us yould
shou that the applitahﬁ having been appointed as
Chowkider was temporarily promoted to the post of

Pede Mistry and-again;reQerﬁed aé Choukidar more than

once and his salary was varied accordingly from time

to time according to the applicable scale for the

appropriate post, It is difficult to hold that all
this record is bogus. The applicant's case that in
the absence of a formal letter of appoinﬁment as Chouwkidar
he should not be treated to have been appointed as
Choukidar has no substance because the cvidence indicated
above unmistakably established thaf he was appointed as

Chowkidar imitially. It is futile for the applicant to

()

¢

contend that the overuyriting in thé service record

were done by some person in collusion with the concerned
staff with which the applicant has no connection
uhatsoever, It will be immediately appreciated that the
overwritings were calculated to bring some‘benefit’tq the

applicant imasmuch as the date of birth recorded as 1932

] b
i .
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was sought to be overurittén as 1938, The beneficlary

of this overuritihg is the applicent and in the course of
human nature and natural conduct it is impossible to
believe that thc applicant had no interest or hand in the
overyritings. It is of course not expected to bring

direct evidénce of the overuritings because that is an

act done in secrecy; but the person who gets the benefit

of it will normally be considered to be concerped

in obtaining the overuwritings, namely the applicant.v There
is worth in the contention of the respondents that the
applicznt did not file the High School Certificate at

the time o?lhis original entry into service. If the
applicant had produced the High 3School Certificate
containing the date of birth as 17.3.38 he uoﬁld have heen
dnly 15 years ahdvrive months of age yhen he was first
appointed on 20.8.53 as Choukidar. The learned counsel

for the applicent has not been able to show that at that
young age the applicant could have been eligible for
appointment to railway service. The applicent's counsel,

however, says thet the Ralluay Administration is competent

to relax the minimum age prescribed; that may be so, but
that is not tha applicgnt‘s case, There is nothing to shou
that the applicant's rcal ege was only 15 ysars and five
months at Lhe time of theAentry ahd that the praécribed.

minimum agec for eligibility had been relaxed by any authority.

It has been held in the case of Union of India Vs.Wing Cdr.

ReR.Hingorani (1987)1 SCC 551 that relaxation mus®t be done

by specific orders of the fovt.for reasons to be recorded.

The learned counsel be the respondents has emphasized
the defence case in para 4.10 of the Counter Affidavit
and has urged that in the applicent's application ,
Annexure-A,3 dated 14.9;1989 the applicant had stated
that having filed the Qriginal‘High School Certificate

at the time of sppointment on 20,8.1955 he failed to

-
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understand as to what had happened to that certificate.
It yas further statod in the application that he had
applied for a copy of the High School Certificate uhich
he would submit toithe office as soon as it is rececived,
But.uith his @%@@é application dated 30011a89,ﬁnhexure.4
the applicant enclosed a ﬁhoto copy of the original
High School Certificate. It is urged therefore that the
origihal High %chool Certificate had aluazsﬁ&thinvthe
‘custody of the appiicant and he had never handed it over
to the depertments 1t is noticeable that the attested
copy of the High School Certificate filed alonguith
this aﬁplication does not indicate it to be a copy
of the duplicate. There is nothing on the certificate
to show that it is a duplicate document., It  bears
the original date of issue namély 7.6.52; there is no
endorsement thaéit‘is a dﬁplicata. The explanation
given in para 4.10 of the Rejoinder Affidavit is that
the original High School Certificate alonguith attested
cbpy had been furnished to the Department at the time
of appolntment, thaﬁ on.learning that the
copy was missing Frdm‘th@ service recorfd, the applicant
started saafching for the High dchool Certificate aﬁd
in the meantime had épplied for a duplicete copy. It
is added that éh intensdsearch the applicaﬁt found
the High School Certificéte and then attested copy
theresof was filed. It is plain therefore that the
High 3c¢hool Certificate had remained in the custody
of the applicant himéalﬁ_and the theory of obtaining
a duplicate High 3chool Certificate iS.f‘alS(ao The

applicant has not been able to show as to why his date

~of birth should have been recorded yrongly at the time

of his entry into service if he had really submitted

0. -
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the High School Examination Certificate. He has not

been able to point out who the persons uere to cause

some sort of a ha

rm to the applicant at that stage.

In the seniority;liats of Anhexura~ﬂ2'of 1975 and

Annexure-R3 of 1980 the applicant's date of birth

is recorded as 17.3.32, The applicant*s statement

that he was rever communicated of those entries

is stated only té be rejected.  After all}he received
pramaticn from tiﬁé to time in yhich the guestion

of his seniority would have been material and it is
impossible to believe that he would not have cared

to know hoy his séniorify ués r@carded whenever the
occasions for his promotion arose. Since the Department
did issue the seniority lists in 1975 and 1980 the
reasonable conclusion should be that the appliéant

would have found ﬁut the.seniority list and yould

then have noticed that his date of birth uas recorded

as 17.3.32, Of course, the applicant never made any
representation fOr?cdrrecﬁion of his age before 14.9.89
ise, after fhe letter datdd 11.9¢89, Annexure-2 on

the basis of the order dated 30.8.89 by uhich he yas
informed that he would retire with effect from 31.3.90.
It may be mentioneﬁ that the applicant would have been
ineligible ta énteﬁ into railway employment
@p@® on 20.8.53 if he had disclosed his High School
Certificate containing the date of birth as 17.3.38. It
appears to us that the applicant by suppressing the age
according to the High School Certificate had managed
to get employment by stating himself to be eligible
for employment on the basis of his date of birth as
17.3.32, Having obtained that benefit he could not

be permitted now to rely upon the entry contained in

al
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the High School Examination Certificate. A Four Member
o Bench of this Tribunal sitting at Calcutta in the case
. _ :

of S«K.8en Gupta Vs, Unign of India & QOthers 5L3 1986(1)

cat 111 haa hle that uhera dellberatcly wrong date of

blrth is dlaclosao for the. puTpos es of employment, that act

f S is Fraudulbht and the employee cannot be mncouraged

to rely upon thpxreviS@d date and even ﬁhe'Métriculation

Certlflcatc may be ;Qnorco. The présgnt caSE'FallS in

% ' o uhw Qamﬂ'catzgory and thercfore the applicant's case for

o vi‘ | correction of his date of birth From 17.3.32 to 17.um38
} : must faile

8, ue find from the record that this petition yas
| . ) .

admit ted on,1911390'andvaffer:the,rQSandehts had made

l appearance and‘put in'cént@st,thié Tribunal had‘paSSBd
‘an interim order on 21.3.90 and directed the respondents
L B not to evict tﬁs applicént from the quafter DCCUpiéd by
T | him till the adjudication of thiélappliba’c‘ion° Ye think
- that éince the applicant.has beeh allowed to cmﬂtinﬁe in
Dcaupaﬁion‘under the orders of this Tribunal, he may be

; charged for rent only at the norma rate tlll the daﬁe

E | of d1¢posal of this appllcatlon,   |

9 For reasons indicated above, this application is
3

dlSmlS ed and the interim order is vacated SUbJ@CL to thp
OﬁdltlDﬂ that the rmspondonts shall charge rent from the
F Aappllcaht for the accommodation in the appllcant’"

_ occupation only at normal rates tlll the signing of this

| i judgemeht; Fof the period sub56quent to the signing of

‘ thiS.judgement the respondents &gould be at liberty to

l 'charge such rent- as may be re coverablc from the applicant

under the appl;cabln rul;zso Parties shall bear their costs

of this case,

Dated the Bﬁmé 1991,

\RK\‘
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APPLICATION UNDER SECTION 19 OF THE
ADIINISTRATIVE TRISUNAL ACT, 1985.

Kundan Lal Applicant

N A | . ‘
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Union of India & others e« Respondents.
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()

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
CIRCUIT BENCH, ‘LUCHKNOW. -

&
A .

Kundan Lal,aged about 51 years, son of Late
S5ri qohan Lal,resident of E-Z/B Pungab Nagar

Railuay Celony,charbagh Lucknow. E@ployaq as
Permanent Way InSpscton—III, Narthern‘ﬁéilway
Charbagh, tuckhau;:

| .. . APPLICANT

PR o -

Versus
l. Union oﬁ'india through Genseral Manager, ﬂorthern
Railuay, Baroda House, New Delhi.
2. Divisional Railuay Mansger, ﬂortherﬁ Railuvay,

Hazratganj, Lucknou.

2+ Assistant Engiﬁeer-l, ﬁarthern Railway,
Charbagh, Lucknou.
. RESPONDENTS.

O Y
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DETAILS of APBLICATION
1. Particulars of the order egainst which the °
apolication Lo nader
{a) Nosof the order 816£/20/#
¢ | (b} Dats of order - 30.8.1989
| “ {c} Authority pas-
~ sed the order. - Divisignal Railuay
: | . Manager, Northern Railuey,
'L>”: 1 ’ Hazratganj, Lucknou.

; 2. Jurisdiction_ef the Tribunel:

The applicanﬁ de;lares thét the order has
been passed at Luckqou against which the applicant
wants redrassal andluhich'is within the jurisdictien
\(; . of this Hon'ble Tribunal. |

Foom e ey

i 3. leltatlan°

The applicant:Further declares that the
‘ applicatien is within the limitation m ricd
' preseribed under'secﬁion-21‘of the Central Adminis-

' ; trative Tribdnal Bct, 1985 as the iﬁpbgned érder
] ; ‘ \

is dated 30.8.1989.

4+ Facts of the case:

4.1 That the appllcant has been initially
app@lntad as Permanent Way Mistri on 20.8.1955 and

was placed under the supsrvisory control of the
ExecutiVe Engineer{Restaration), Northern Railuay,
Sultanpur.’ The intial pay scals of the applicant
\ was Rse130«212.
‘\ >,_Mwm®y | ‘

cedd




442~ That subsequently the applicant old
vériqus posts by way of promotion and at present
is posted as éermahaht Way inSpectar~ili, Northern
. Railuay, Charbagh,:Luckﬁow since 1985 and thas present

pay scale of the applicent is Rs.2000-3200 and tha

( ' basic salary drawn in the present scale is Rs.2750/-
T month.
- >y\ | 4.3- That during the course of employment

‘ | tbe applicant has to submit his biedate including
the date of birth to the autherities time to time

Annaxure=l as desirsd and last being on 27.11;1989;(ﬁﬁﬁ§;bf§-i

-

is ths true copy of the biodata fumished By the
applicant dated 27.11.1989%.

444- That in tha biodata the applicant besides
furnishing tha other details of services also has
stated the date of birth as 17.3.1938 being the date
of birth recorded in the Highchhoel Certificate
issued by tha"U,é,Egard~oF High School & intermediate
Education dated 7.6.1952.

445m %hat communication of the date of birth
as i7;3.1938'by the applicant to the respondent No.2
th‘roi.lgh -reSpen(:ient No.3 en the prescribed proforma
had ﬁeVer been diéputed and the gpplicant had never
besn informed about eny discrepancy in the date of
birth furnished by the applicaﬁt to'thé»authorities
and the date of birth recorded in the service record

maintained with the office of respondent No«3.

\ | 4 G That as per the date of birth of the

“/Gﬁ;&j/ applicant fege 17.3.1938 the age of suparannuatian
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of tha épplicant:mculd be 31.3.1996.

4.7- That the applicant through Kis letter
dated 11.9.1989 was informed by the respondent Noe3
that as per the impugned order dated 30.8.1989
issued by the office of the respondent Noiz thersby,
the epplicant will retire wnder the age limit u.e.f:
31.3.1990 ‘referring the date of birth of the applicant

as 17.3.1932 as per the ssrvics recmrd(ﬁaﬁéib;é;é is

the true copy of the letter dated 11.9.1989).

48« That tha applicant was surprised te know
change in the date of birth as communicated by the
respondent No.3 from 17.3.1938 to 17.3.1932 and
immediately approached the authorities as to how
this chaﬁga has bsen effected in the ssrvics recerd
uhich caused a losé of 6 years service in the depart-

ment for no fault of the applicant.

4J9- That on meeting with tha higher afficials
the applicant was ésked te submit the intimation of
the mistake of rséerdiné of wrong date of birth and

was also asked te submit the ﬁigh School Certi ficate

- 80 that the correction may be made in the service

record and accerdingly the impugned order may be

modified;

4.104That the applicant through intimation
dated 14.3.1989 intimated thae Senior Divisional
ﬁersennel Bfficer, Nbrthérn Railway, Lucknow through
respondent NG.3 about the mentioniﬁg of incorrect
date of birth of theiapplicant and specifically

stated that the applicant while entering inte the

arARey

¢S
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Annexure=4

= o~

. :

sarive of the department had sﬁbmit%ed the Original
High Schesl Certificate alonguith a cepy thereof as

a proof of age and date of birth i.e. 17.3.1938 and

also his‘uillingnesé. { Annaxure=3 is the true copy

of the intimation dated 14,9.1989 J.

4.11-That the applicant run ffom_piller to
post for the sake of jusfice and modi fication of
the erder of ratirémant iésUed on the basis of éreng
entry of the date;of birth in the service record and
was ready te furqiéh preof of age as required under
the Service Rulesfapplicéble to the abplicant but the
authorities paid no heed to his written as well as
oral raquasts'anqlas the matter was.éeiaying further
and‘the,abplieaﬁf was app:ehandiné £he implementation
of the order dated 30.8.1989 the applicant submitted
an,attésfad photostat copy of the High écheal Certi=-
ficate to’the Seﬁi@r Diviéi@nal Pefsonmél Officer,
Northerh Railwa}, Lucknow and requested him for
sympethatic camsidératieé and favourable orders
throégh letter aétad 30.11.1989 which was duly
forwarded-by the feSpﬁndémt>No;S for favéurabla
disposal on 15.12.1989( Annexure-4 is the true copy
of the letter dated 30.11.1989 alenguith attested
photeostat copy of High School Cettificate of the
applicant giviﬁg the proof of Kis age and date of
birth}. '

4.12-That inspite of submission of this proof

oF'aga and date of birth the autherities did not ask
any thing fro& the apblicaat and also tken'no actien
in the matté: as such the applicant with dde-;egard
again approachad the §enior Divisonélvpersonmel

Officer, Northern Railway, Lucknow thréugh lgtter



dated 1?;11.1989vuith a copy te thé‘reSpondent Noe3
for favourable consideration in the matter and to
save the applicant fr@m harassment and eérly retire=
ment uithout“attaining the age of superannuation i.a.
58 years bu% the applicant received no reply from
any corner of the office of'raSpandent No+2 neither
the refusal of the acceptance of the High School
Cortificate submitted by-the-apblicanf to the
authorities for cof£ectien of the'date of birth in
the service record and for h?cassary'erdérs in respect'

of the early retirement of the applisant.

4.132That aggrived by the impugned order of
retiremsnt and non consideration of the proof of
age and date of birth submitted by the applicant by

the respondent No;S'the'épplicant has no other remedy

5. Ground _for relief with ledal provisions:

a) Becauss ﬁhe respond ents have passed the
impugried order on the wrong mentioning of the
date of birth in the service record without
giving‘obﬁortu@ffyvte the applicant for furni-
shing the preof of date of birth.

b} Because the best proef of age and date of
birth is High School Certificate which has
beényignofed by the rQSpéndents'while passing

the impugned order.

c) Bscauss lefhérgic attitude of the respon-

dents of non consideration of repeated requests
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of the applibant and non consideration of High
School Certificate submitted by the applicant

is an arbitrary action of the rBSpandents;'_,

d) Becausalthe impugned order is against the
principles of natural justice and igmorance
for the hari@us biocdatas submitted by thev
applicant while the same being available in
the Personal  File maintained by the office of
the respendents Fdr the maintsnance of the

servica record of the applicant.

6. Datails of the remediss: sxhausted:

The applicant declares that against the
imqunad order no rémedy is provided under the
Service Rules and tﬁe fehrasantatidns dateé‘14.9.89,
17.11.1989 and 30.11.1989 of the applicant placed
at Annexures No.1,3 and 4 to this claim application
have nof yet bean dispésed of and the applicant will
be forced to retire w.e.f. 31.3.1990hence this appli=-

cation at this stage;

7. Matters not previbusly filed or pending with

“any other court:

fhe applicant further declares that he had
not previeusly'filed’ady a#plicatign,mrit ?atitien
or Suit regarding the matter in respect of which this
“application has been'madegbafore any court er any
other authority or any other Bench of the Tribunal

nor any such application, writ petition or suit is

~ o pending bsfors ény of them.
ol '
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5. Raliaf(s) soushts

In visw qfvthe facts mantionad in para~4 above

the applicant prays for the folleuwing reliefs:-

i} That the applicant's date of birth in

tha sarvica;record beﬁdi:éctsd to be cofractad
by the rBSpéndant Nos2 ;ﬁd 3 es 17;3;ﬂ938 as
par the High School Certificate submitted by
tha applicant by this Hon'ble Tribunal.

11}  That tha Hon'ble Tribunal by way of
aﬁbr@priateiarder'quash_tha impugned order ef
retirement dated 30.8.1989 and ask the respon-
dents to ne# to retire the applicant-w;e.ff
31.3.1990 on urong entry of the date of birth
1.6;51753;1932 in the service recerd of the
applicant@%g«umwm:‘ Lo sonms Prom P

iii)}  Any otbar,appr@priata order BX which
the HBn’bleffribunél‘méy'deem fit be also

passed in favour of the applicant.

iv)  The cost of the application be also
awarded to the applicant;

9. Intarn ordorsif any nrayad for:

_ That on the facts and.grouhds:statad in the
applicatién tﬁe apslicant,prays for stay'of thas
impugn ed order dated 30.8.1989 and direct the
resPéndents te not to give affect theraof and

implémant the sama till the dispesal of the claim

-
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application of the applicant or may pass any other
suitable Interim Order for safeguarding the interest

of the applicant during the pendency of application.

10. Application is being presented by the
applicant through his counsel in the Hon'ble

Tribunale

11. Particulars of the Postal Order:

(a) No.of the Postal Order: & 22 409 7 2L

-

(b) Date of ‘I'phe Postal Order: ) ®-/. 9o

(e) Name of the Post Office ’ '&CA;:)
. - issuing the Postal Order i%h”zxk/v\q/

drawn in favour of the Registrar,Central Adminis-

trative Tribunal,Allahabad for Rs.50/- only.

12. That the enclosures annexed in the

application are the true copies of the originalse
;:EBEEJQ.&umjﬁl}LA |

Applicant

Verification

I, Kundan Lai,son of Late Sri Sohan Lal,

aged about 51 yea}s5 wquingqas Permanent Wéy

Inspector-II1, Northern Railway,'Charbagh,'Lucknow
and résidéhﬁrof“E-Z/B,Puﬁjab Nagar Railway Colony,
Charbagh, Lucknow do hereby verify that the contents
of paras 1 to 4 and 6 to 12 are believed to be and

the contents of para 5 are believed to be true on legd

e 10
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advice and that 1 have not suprassad any matarial

fact.

Dateds

alace:

794“}79a

Lucknow.

Rpplicant.

T
e

S —
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4 I§ - THE  CENTRAL  ADWINISTRATIVE  TRIBUNAL
| | CIRCUIT BENCH, LUCKNOW. o

‘Original Application No. 94 of 1990 (lf >

Between
Kundan Lal . Y Applicant
4 |
- And '
‘ R
b Union of India & others .. Respondentse

P A P ER BO O K

e v e i i i et et B e Yo o ol o ot et e St S

e e mddE s G ke v el e e R Tewe MM e il WA e sk Faw Meee  wee mne G eem e Mo e

i e Aem v S mam s med et s e semm R o e me eomn Adhe I Amer M e mee My G WM e

1. Annexure No.l

Biodate of ‘the apnllcant
dat ed 270 llo 1989

2.  Annexure [oe2 | /Lf

Letter of reswondent No 3
dated 11, 901989

3¢  Annexure No»3 |3~

Intlmatlon of the applicant
dated 14.991989

4«  Annexure No.4 ] {;7<1fép

Letter of the appllcant dated
30611.89 alongwith attested
copy of HeSchool Certificates

ePeMathur ),
v . Advocate,
Dated: | & 1 ’%‘70 Counsel for'the applicant.

Lucknow-
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BEFORETHE CENTRAL ADMINISTRATIVE TRIBUNAL ALLAHABAD

" CIRCUIT BENCH LUCKNOW,

CLAIM PETITION NO, oF 19907

Kundan Lal | Vuv.. Petitioners

.~ Yersus
H ) :

Union of India & others . ees OpP. parties

, ANNEXURE NO, I
}

~ NORTHERN - RAILWAY

No“ 0ffice ofthe PWIL /11T Ako,
Dated 27,11,1989,

The Asstt, Engineer-I
| ¥ Rly, Lucknow, |
| Sub;  Blo- Data of PWIs,

Ref:  Your letter Ndl 2/6 ar, 215111989

‘ . In reference to above, T am submitting the
| Bio-Data as required by you,

1, Name , Kundan La@)

] 2. Date of birth: 17-03<1938
i

; 3 Date of A :I.ntment o
: of Service p§o : 20-08- 1955

4" Promotion as PWI/G::.

; 1/ I11 GreI-from 171, .84
]

_ Gr JIIXI-From Dec , 1963

5. Qualification Intermediate’,

6’y Course attended 1985

7. Award Awarded by DS/FZR & GM

ﬁ 8. Punishment N4l

! 9. Misc,(Transfer
; request) Personal
L problem/conduct

1 Rules etc, Nil

Details of posting Wl f. 1“:4.19801‘

1y
. 17
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Desigh:' Grade _ Stn’,

W @ 7t D A3 BT S e e e S S O S S G W T G W ST WD T W T G T e

PWI/EﬁerggncY.
PUWI A Asko

PWI /I ko,
m /1 Aiko & 111
PWI /1 Ako,

True copy

SAR/AS QCN

B S G G S G DD SN T WS Gt DT G KD S Y TE % U e

) ST TS BT G TS NS G Y ™ G G S T e T G R I G G

N W G e o N S W G B G @Y WS . BN Y ST et O e N

"

1,4.80 i1l date

PHI A AT ,Lkof":‘

147,80 upto 83
1.0.84t0 till date
Officiateas PWI/A Ako

for 3 years,’

sd/-1llegible

Seal

b, oD
Pz Gmﬁi7,
Yz

g



BEFORETHE CENTRAL ADMINISTRATIVE TRIBUNAL ALLAHABAD

CIRCUIT BESH LUCKNOW,

CLAIM PETITION NO, OF 19907

| Kundan Lal | weeseese  Petitioner
A . e

 Versus
}] ) RN ’

Uniom of India & Other Loy..ee... Opp. parties

“ ~ _MINEXURE NO, II_

_ *  Northem Railway -
- No, 2/E/ (kundan Lal ) AN (1) Office
'w - . ' Lucknow

Sri Kundan Lal = Dated: 11,9,1989
PWI (111, Lucknow, |

Sub:  Regarding date of birth and retirement,

Upon were called to attend this office to
L " receive DRMAKO, letter dated 30.e.1989 vide this
office letter of even No, dated 01-9-89 sent you
L did not tum up 5 | |
'} _ hs per DRMAKo, letter No, 816-EAI D/
| dated 30,871989 you will retire under age limit

on 31..,.1990 being ycur date of birth as on 17 .3 L1932
", as per your SR please note’.
b

86 /= Illi@)le

. '_ Assi »tant Engin ineer-1
| Rly,Lucknow
¥

Tme COLY

Q0 WW
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BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL ALLAHABAD
| CIRCULT BENCH LUCKNOW, ‘
| CLAIM PETITION NO, OF 1990%
; .
Kundan La '; ",.“" - Petitioner
versas
< ' e .
i Union O0f India & Other cecescnces Opp. parties
i .
‘ﬂ | ~ _ANNEXURE NO, III
ao |
{
‘ To | £ A
b The sr, Divl, Personnel Officer,
] Northern Railway, Lucknow,
_J Throuchs AEN=I Ako
‘1 Sub:  Intimation regarding DOB and Date of retirement
! Reft  Your letter No, 816-EAITD/A dt ,30.8,1989,
P sir;
\ )3( ir,

In 1nviting._referénoe to your letter quoted
above ¥ have to submit as under:

1. “That my date of Birth as per my High School
; Certificste is as on 17,03,1938 and not as on 175232
] as intimated vide your letter under reference’,
* - 20, That T had submitted my original High School
L Certiﬂcate in support of my date of ~1§1rth as on
?; 17°,03,1938 at the time of my appointment on 20.8.1955
i It is not under stood what has happened to that
'Q certificates, |

That however I have épplied for a copy of

2/
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b

‘my High School Certificate, which will be submitted

to your office, as soon as I receive it,

Thanking you in snticipation ©

Dated: 14,9,1989 . . Yours falthfully

( Kundan Lal.
Pm/ngma/x,;?o )
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BEFORE THE CENTRAﬁ 'ADMINISTRATIVE TRIEUNAL ALLAHABAD

CWRZCUIT BENCH LUCKNOW

o
i

CLAIM PETITION NO, OF 19907
Kun‘dén Lal AR Petitioner
. Versus
Union of Indiz & other :'.T'.P.'.:.V".; Gppw; P ties

_ANEXURE NO, IV

To " 7
The Sr, Divl Personnel Officer,

Norther 'Rai_.lway',; Lucknow’;
Subs Intimation regarding DOB and Date of retirement
Reft  Your letter No, EAI-D/A dated 30%,8.1989,
sir, | | ‘ |
Ref: above and incotinuation of my applications
dated 1477951989 and 17%511,1989; I have to submit that
as no reply has yet been received from your office’ I
am herewith enclosing the Photo copy of my High
School Certificate duly attested by Gazzetted Off lcer
for ,yeui: sympathetic consideration and favouraple
necessary order please's
Thmkhg,yog.'
Dated: 3071171989  Yours faithfully
S
Forwarded to Sr DBOAko for favodrable
disposal’, The attested copy of High School
Certificate is attached herewithl
sd/-

Assitant Engineer-I
N'.Rly JLucknow
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IN THE HON'BLE CENTRAL ADMINISTRBIVE TRIBUNAL
| " GIRCUIT BENCH, LUCKNOW

Oed, NO, 2088 of 1990 (L)

Kundan Laloo..gooo..oooooaoooooo-,@plicantv
Vs,

Union of India and others esse..sss.Respondents

COUNTER REPLY ON BEHALF OF RESPONDENTS

L I R P

e

I N. \<~. E?TJVLL4 ' .L aged about :E7 years,

- Son of 5‘[/3\)\ R.c. TQU’U wo;kiﬁg as AVSS-HP-”/)‘.WM»Q

5%fﬁoeq/ ; duly agthoriséd by respondents No.,1, 2 and ;
| do.ﬁereby solemnly affirm and state as under:- ¥
1, | That paré 1 of the petition need no comment;.
2, That para 2 of the petition neeéd no comméntg..
3. That paéa 3 of thé petition need no-comménts.
4,1 | That ﬁhe contents.of para 4,1 of thé petit;oﬁ

£

are denied and it is stated that the applicant was

initially appointed as chawkidar on 20.8.53 at the rate ..

of ks, 30/~ per month plus other admissible allowances

- !

dur}ng that period; After his appointment'as chaykidar

t - t

on 20-3-53 he was posted” upder direét subordination of

v ’

/.\

0

) ? . .
permanent way inspector (R)' Sri Krishna Nagar, dnder ////

4
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Assistant Engineer Sulﬁanpur;
4,2 That the coﬁtent; of para 4,2 are adﬁitted
to thele#tent that the appliéant is, after getting
promotions working as PWI 8p.I since 1984 in Gr,

Rs, 2000-3200 (Revised pay scale) and his basic salary

- P

is “k275°/“ per month,

4,3 That the contents of para 4,3 of the petition
under reply}are denied, it is however made clear that

the applicant‘'s date of birth is recbrded in his service
record as 17=3-32, in words as well as in figures, duly.
certified by fhe aopliéant by putting his thubm impression
thereon, This date of birth has been duly verified by
Permanent Way Inspector, Sri Krishna Nagar as well as

gy Assista;t Engineer Sulfaﬁp;r. It is'further clarified
thatthe applicant wasqissued retirement notice on 30-8.89
indicating therein that he will retire on 31-3-90 on

the basis of his date of birth as recorded in his service
recoxrd, Iﬁ is stated fhat he éubmitted his bio-data

on 17-11-39 including service particulars wherein he

has mentioned his date of birth as 17-3-38. which has

got no 1éga1 sanctity at this distant stage while he

is going to retire on 31-3.90, A photo copy of the

service record of the petitioner/applicant is being

annexed as Annexqfewno;&‘i;ivto this reply,

-

g S,
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4,4 That the contents of para 4,4 are not

, . ;-
admitted as stated, The applicant while submitting

&
L4 l

hi; bio-data containigg detajled particuiars of his
service are wroné and falsely mentioned, His date

oé birtéras‘17~3-3é just to derive the service benefit
of é years by extending his period gf é years, The
applicant joiﬁed railway services on’20-8—53 énd

.as stated he has passed his high schocl in 1982 Whereag
at that time'while.entering in féiiway services/he

did not disclose this fact regarding £is date of birth
as 17-3-38, The column of the service recond which is
marked as gpecial quaiification ﬁas been recorded as

NIL, meaning thereby he was illetrate at the time of

his appointment,

4{5‘ That theéégntents of para 4.5 of the
petition under reply are not admitteé. The apnlicant's
date of birth as recorded in the service redord, 17-3;32
has alwavs been communicated to the annlicant by
publishing seniorit? list from time to time, and no

objection and dispute has ever been raised by the

applicant, It is further stated that the communication



—lm
regarding date -of birth by the applicant to the respondent
i : ' |
No, 2 through respondent No, 3 was never received in the
| . - '
officeand that the éailway administration has always
mentioned his date of birth as 17-3«32, The true contes
of the seniority list published ir 1975, and 1980 are

being annexed as Annexure No'.R.—2 an6£'3 to this reply.
| : S S |

4,6 ‘That the contents of para 4,6 aré wrong, hence

denied, Since the applicant's date of birth has been
recorded as 17=3-32 in his service record, Therefore

his date of superannuation is 31.3-90 and not 3131996

as alleged,

4,7 _ That the confents of para 4,7 need no comments,

4,8 That the contents of para 4,8 of the petition

are vague and need no reply at this distant stage, because
no alteration in the date of birth of the applicant can
I ) : ' .
be made except as recorded in his service record. By
publishing the seniority list this fact was brougﬁt to
the notice of the applicant so many times from time to time,

4,9 That the contents of para 4,2 of the petition

are wrong, hence denied, and it is certified that the

applicant was never asked to submit High School Certificate




A
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for making corrections in his date of birth, because

his date of birth.is 17-3-32 as per his service record,

which was never disputed or .objected by the applicant,

4,10 That the contents of pnara 4,10 of the petition
under reply are admitted‘only to éﬁé extent that the
applicant informed this office that according to-High
School Certificate his date ;f girth is 17=-3-38, Rest

6% the contents are denied, and it is emphatically
stéted'that he nevef submitted his High School Certificate
at the time of-initial appointment as stated in para 2

of his letter under reference, Further the applicant
hiself ha; admitted in para 3 of the said letter that

he has applied for é duplicdate High Schqol Certificate,
which woﬁld be submitted by him as soon as the same would
be received. Further it is stated.th;; his High School
Certificate dated 7-6-52 and the photo copy is that

of his original High School Certificate, meaning thereby
that the said certificate was in his possession and he
did not submit it earlier to draw undue benefit,

Earlier to 14-9-89 the applicant never informed that

his date of birth is 17-3.38, Rest of the contents

‘contrary to it are denied,

4,11 That the contents oprara 4,11 of the
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petition are wrong, hence denied, The applicant’s

B N

{

representations after due ccnsideration by the competeﬁt
authority were decided, and the applicant was intimaﬁed
vide letter, dated 19-1-90, that he will re;ire from
service on 31-3-90 as per dafe of Birth recorded in

his service record, & true copy of the letter, dated

19.1-50 is being anne#ed as énnékﬁfé ﬁé;!g:;ﬁ tbfthié
replye. |

4,12 That the contentsbof pard 4,12 of the
petition are wfong. and the allegations made therein
are vehemently denigd. The contents of this paragraph
has already beén replied in para 4,11 of this counter

reply.

4,13 " That the contents of para 4,13 of the
petition are false and fabricated, The applicant has

no cause of action to invcke the jurisdiction of this

Hon'ble Tribunal,

It is.worth ment ioning thét the applicant
tried tg get hig date of birth changed as per his averments
made, by over-ﬁriting in service record, in collusion

with some staff which is evident from the perusal of

the same as the over-writing has been made in figures

only,
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Se That the contents/grounds taken in para 5 (&)
(b} (c) and (d) are false, frivolous and fabricated,

Those are not sustairable in the eyes of law,

6o That the contents of para 6 of the petition
are denied to the extent that his representations

_ _ .
were decided and were communicated to’the applicant,

7o That the contents of para 7 need no comments,

8. That in reply to para 8 of the petition, it

. ’ .
is stated that the applicant does not deserve any

a/xxkinf#miixﬁn;fﬂ/:‘eliéf/reliefs as prayed for,

The petition deserves to be dismissed,

9 That in reply to para 9 of the petition, it
is stated that in view of the facts and circumstances
stated above in this counter‘reply, the applicant does

not deserve any intérim order from this Hon'ble Tribunal,

10e That para 10 of the petition need no'c omments,
11, That para 11 of the petitiocn need no comments,
12, That para 12 of the petition need no comments,

13, That this counter reprly could not be filed

within the #ime allowed by this Hon'ble Tribunal due



.

&

ﬁ‘8-o
to unavoidable and certain circumstances, Therefore,
it is desired that delay in filing counter reply may

kindly be condoned,

'LUCKNOW: DATED . W R
March 21, 1990 Assif. Pérsonn” . icer

ﬁ%égwé&%
VER IF IC ATION
I ]\\\ ke . ?’cu/w do hereby
verify that the .contents of paras of this

- counter reply are true to my personal knowledge, and

those of paras A A are true on the
basis of. record, and those of paras o « ’/} of
this counter reply are believed to be true on the
basis of legal adv‘ice.‘ The annexure Noak 1, 2, 3 and 4
are trve copies of tﬁeir respective orignals which
have been duly compared bv me-. Nd part of it islwrong

and nothing material has been concealed, So help me God,

'LUCKNOW: DATED ( 'z&l&/\%@ﬁ:’ Officér )

March 21, -1990 N. R. Lka.

Through

;\ B.K, SHUKLA )

Raiiway Advocate

Counsel for Opposite Partie
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'.?',T%.‘ET-G‘M? ‘ Service Record of Inferior Staff and iéib(j‘urers SRC/G 1933

(All Punishments.should be entered in red ink) kS

- . Name (in full).._.. \‘(,MM “M e e e
Designation (on appointment)... M Licket Noo El_‘?\s‘lc&\ :

Particulars of Service

Nation ality or Cattem

Father’s Name... SA“W XSJ. >

Residence (in full)o o e

Date of birth A7 ”. \°138 o«(\'l\k Mokl H\«du«
Place of bnth \‘\nA% K A, —)W&*;ﬁ“}"t..wwl ?g..‘q,

1 {nghtSft - /‘2/

. Sy ool § 8
Distinguishing marksww e d. Sk o X T2

718“\%&—&9‘““

<

. . . . ' . . . 7
Periodical Medical Examina- = Special qualifications....oooooo dZ4 i
' tions

Iniuals

i@-ef} , v 1 % . ¢ Date of a%ntment ‘2 0. —%*\ﬂ%”

- | . - Pay on appmntment%a"\‘*’wnw

Place

”" b2J

Da \\
o A — P, WAY. \nsPEcrof( R

| Termination.of Service | \C”f‘mq\ \O_th}l”’“'}‘“e“'l'mm ""'"”“-"RH.--SR{”KR#S%M»NAGN' —
. o },Iﬂly Saltanpef .

DT R eT N8 103 s s s
Reason il o / i
) ! PRY i
I)atU”wuw“m”m”mum_m”mgwum“w”mu. ?

/ ne‘Ofﬁcef """"""""" Date of joining  Provident Funde.oo o =
Date. gestts. f Ty ‘ ' '
".% ass N' R Lka

Provident Fund Account NOu e
Tottials e '

Gz;atuity Spl. Contribution to P. F Departmental Examinations (show failures in red) -
i 7 . oP.F. ;

) . Description Date Initials L ,—
Ordinary{Compassionate passed. : - : o

Pate
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2 _ 53 o 4&t____ 5 _b6___ 7T ___ 8 __9__t0o_ _w.__1
S/snrd
Surcsh Kumar PWI /CN  15-1-3G 7-8-54  M.C.  260-100 1-1-68 P¥M  330-420 2i-7-6%
Srivastava (r5)
PYI  425-7C0 26-1-70
. Gr. ITII  (R.S.)
m 22, A.XK. Siddique " LKO 1-7-88 9-2-51 Cang-  200-250 9-2-52 FPWH  330-480 6-7-54
. ‘ madls v (R.S.) .
2%, 1gl Mani Singh " SN (II) 14-7-41 1-8-62 0M . 3220-480 Terpy. " " 25.5-59

-

w\a .w

24, B.L. Nagpal PWI/UCR 1-4-39 ~13-5-63 SOM " " PWM . 330-480 26-5-59

PWI 425-7C0 25-6-T1

> 2.s. : _
S | )
) Gr.IIT (R.S.)

(R.5.)
o | R o ‘ : | CPWI Gr. 425-7C0  28-3-71
d | - (33(111) (R.S.
4 5. BP ©.P. Upadhya PWL/UCR  &-6-38 3-7-75 SoM, " "N 330480  26-35-69
N Spl. _ . ( R3)
‘ PWI Crade 425700 28-3-71
_ III ‘R.S.)
| _ 26. V.k. Thepra | PWI /BBK. 6-3-36  4-11-58 S0U " Tempy . PUWIM w@:%@ 26 569
: ({RS)
PWI 425700 20-4 ,
_ Gr,IIT {RS3) ‘
! 7. VoP, Sinha v LKO 8-7-36  11--5-C1 &0l 3%0-420 " DM
(E3) ,
28, H.C, Kholia " IXO 10-12-38 27~7-65 " " " PWM

2604100 1-1-68 PWM

H
Coe Mv 26 - KN+ Srivestava " PBH . . 29-1-2G__ 18-5-52 1C
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36,
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S/sri

'Srinath Pandey

Siya Ranm

Ram L&l

Chunni Lal .
wms Raj -~
Shiv Karan -~ ...
Ram Nath.

Sampat Singh

PWI/CIL

"

" LKO
UCR

SLN .
(1)

wWB Chander
Hori Lal

Ram Pher

Manohar Singh

Devendar Prasad

Paras Nath Chouhan”

Ramesh Kumar
Srivastava.
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i {;’]‘_ L ‘:‘ - IN THE HON'BLE CENTRB ADMIMNISTR ATIvE TT TRUNAL

ST TR ~ CIRCHIT BENCH, LUCKNOW

e e ©.A, No, 20 of 1990

o ﬁch Kuncé an Lal,.,..-........................AW“I’CPﬁt
Vs,

L Union of.<Indiad AnNE OtheRFS, . vetiveteseses.RESHNNAents

Annexure No, ¥ ’/Qv 2 - f/(a

i

N '.Northern Rall\«’ay
- ‘l'.” Headquarters Offlce
o "B&I‘Od” House New Deih ile

i 'No 754Jl86-1/8/o11b : Dated: Q\@&‘—_'\ﬁ @b
e DRMg OLI FZR NB IKO D JU & BKU ‘
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Tne encloged COmbined Sen‘Ol‘l‘ty lizt of nll the PWIg Gr.Rs.225-700$
\A (RS)of this RailWay as on 1/3/78 has been prepared on the basis oi‘SA
T ion ‘fortuitous length of gervice in the above grade, the Iength v
¢, Of .gervice being reelened reckoned from the continuéd date of none
" fOrtultOUS promotion in the case of rankers and the date of -
.g.: pOStmg after secegsful comnletion of training in the cage of
directly recru'ted PWIs yreeping treir merit position Intact.

i
¥

ThlS senlorlty list may please be circulated =mongst all the t
'~ staff concerned anid their objections,if any-in regard to
' thh wrong fixation of their senlorlty may please be obtained
furnished to this office slongwith your detailed comment s, !
fOr further necessary action. In case the representation of
~J ‘an /indiciduas, is against the inter=-se~geniority of his own Diwn.
:, Where“he is Wworking and holding lien the same may be disposed’
;“oft &t .your end and thz revised seniority position sdvised <

-.1;9 this office glvmc the deta2iled reasons for making +he
ch‘ange. e

SO

‘:"k“f‘;, he wreprpsentations of the staff.if any,may nleage be forwarded.

: ,l, O thiks office within two uonths from the date of igsue of
thisllet ;er £ailing hich the responsibility for any wrong

133;; ,}a381gnment of senjority of an individual Aide rest With your

]

s:eﬁficewand no, further renr=gsentation received after expiry of :
i %t*ipulated period will tedntorteineds !
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S S L - 380(RSY «
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3. Durga Prasad - IKO 29/7/24 22/11/@2.  20/11/2 “ R
3.“~§$M_.i’éki S M oa/ason 1/4/48. 0 20/11/26 <« R
8. Balwant $ingh - - DLI 2/10/20 1/1p/8n 20/3/23 -~ R
6o 0.p Kundga e/ 28/4/60 17/10/5 R -
7. BotiLal, ©on 1o/ 15/3/% 1774/18 R
8. Abclul Maald ' 4D 1‘6/9/24 9/9/45 17/3/17 ~ R
9 MM, Srlvastava o 15/6/34 2/1/62  16/1/29 “ R
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26 o MB . 25.1.25 2341445 14.1.4 "X R




.2' L
';"0“0’:‘o’:.'..O‘;'U“-"':‘:‘.;;';;):' "v"‘o" ot s Nl At Al o"'o"-"o"o-'o- » o-"-""o'.—o" el Ladt
o 0"3 :0"0"‘"0‘.'-"_0"."0" L 30k 3 i hmit Stk Sanl Rl el 1od PO P R iR an Lt Sl Tl By e \"'-“":.0~' =
Ceite Y/ SArd. - S A '
27.E\lﬁa‘éhuacharya MB | - 31/12/32 17/10/5% 14/1/04 X D
e L .. : . )
'28;K KUa\far ‘.‘.j,.‘-._",-f" . D__EI : 1(_)/9‘/',{}?16,‘ 4/2/65 13-0-29 X D
29, Banwari Lal CAD Y7434 16/9/55  13/0/21 X R
30 Ram slgaman Singn " 5 13/12/34 5/5/56  13-0-21 X R
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" 88."':,-_'_Shr1 ;Ram KhilswansB 11,1,38 "3,12,58 * -10. L, 23, X R DR
89.c J, B Khanna " Ds.s, hof,"lo 10.58 “1.9,12¢ . X R
90418, s.C. Kapoor LD 14, 1,43 22,1.68 '_j 10, 100747 X D e
91. w Srmawas oLl 8. 1.32’ 1.9, 55 .:.»10 1,05,.-, X . R
8 . . : TN
;92,., "Ram ‘Phal w 1, 11,27 15.10454 .0 9, 11,9 X Rio
93 ahagwatx pd, * ,3,34.°16,12,5 . 9, 11_,_19.‘._ X . R, _
94, iic;haman Lal “i1.4,.30, 7,2,56 9, 11,10 X R "
: 95* a Jaswant singh FZR{10,9,37 '3,5.57 * " 9.9,06 ..X. R
o Raghubl.r Chang® 15 2,28 . 4,6,57  9.6,18 X R
97‘9‘.': “-amar Singh @l thh LCE(C) ,_ ‘9.«. 18 X R
9B A ‘Man;Smghb‘_" “ ;10 11,34 D.7, 54 9,418 X R~ 5
991% v Uoginder Singh" IWLth CE/C Co9.a® T X RoE o
LK Podian Singh * 115,7.® 23, I%5L 9,22 ¥ R o
" *29 56 25 2,109 ° 9.2, X R
'Km.shan Kumar ’ SR AP C
i )f ¥ ‘ : . \_' N “ .fJ;-th CE( C) ‘..' ‘:p- 90 J-O 14 . X R V *
103 uyFbshap.aLalSharq]a 9 3, 37 3.5, 57 3L 14 _‘X R. ) | )
f ,«Lth CBC) - 9,1,14. ¥ "P». e " ‘
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l 1"3.)-_ 240 -]-24 54 vl"'"o"l.l‘o -19 N X e v‘
18,337 3.1,56°° 0,508 - x . "
1.7.35 D,I5,% 10:108  x-
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o e
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S 1 S 1108
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PP afe nvo 5148 (‘1]/.1//_1«(;/ : | 1) 1\
Service Record of Inferior- Staff and Labourers ) RC/G1933 \

(All Punishments should be entered in red ink)

Name (in full)... km m " R
DeSJgnatlon (on appomtment) %M"‘— ...Ticket No....! IE\S-'?S~ ‘
)

Particulars of Service

4

¥ fgnation. &, WAY. iSRG R B! Place of birth. W XKokats
o N, RLY: Sai KRISHNA NAGA

Nationality or Caste.... M
Father’s Name W M

Residence (In full) i st s s

Date of birt-h......!f!..r...........-.. \“\32 Ox. 1“" M%‘Mfl%
e I8 ;G,uf«)c reak faiga,

Helgthf A /2/ n,
Distinguishing mark smwﬂﬁd‘ww 7';,')\

JJs. e, Sede on B nlakt

Periodical Medical Examina- | Special quahﬁcatlonsﬁll ;

tions

_ Initials

ri

Date of ai’; intment... ‘2 0. —%—\‘1_%/_

! T
T Place ” | g\«X)\,' I :

b

Date o AN

g 20T 110} ¢ DO

;L' - Date
Initials
G;éfuitylspl. Contribution to P. F.

O_rdinar}/-Compassionate passed. —

PALR e ceesmesssessssesssessses et 28 8y smseness s 68 58 AR AR AR g8 88 e s e e e

F e RN O RE O F——

Termination of Service

CUROWAY Nesecion R
Verifying\ Offic sistant £mlm‘°' e N RV SRE-KRISHRA-NAGAN .~

Designation...,..

AL AR

Date

Date of joining Provident Fund

% Amount..........

B R T L LTI IR PN e

Provident Fund Account No .o

Departmental Examinations (show failures in red)

Descri ptioyn Date Initials .

L R PRSPV 111 FVTEUTUVIPIORT PP IV

Accounts Officer.
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2 That the deponent has read over the contents

g L

. V'ﬁa :

i

In the Central Administrative Trih%ﬁal;circui

Bench, Lucknows

.

/

/),—"f_
>
'-\\.
L -
e YW wal 3
NG ALRA a |
T ol lcante
In res.
Kundan Lal . . Applicant.
' ’ . ' L
Versus
Union of India and others «. Respondents.

1, Kundan Lal,aged about 51 years, son of

‘Late Sri Sohan Lal,resident of'E—z/S;Punjab Nagar

’

Railway Colony, Charbagh, Lucknow do héreby solmmnly

affirm and state on oath as under:-

1. That the deponent 1s the applicant himself
in the above noted case and as such is fully conver-
sant with the faéts and circumstances of the case

and the facts deposed to hereinbelow.

4

b

of the counter affidavit under reply and understood "

the same -fullye.

3. " That in reply to para 4.l. of the counter

affidavit the contents of para 4.1 of the claim

- * . . . .
petition are reiterated. It 1s wrong to say that
; b




the applicant was appointed as Chaukidar on 20e3e53.

In fact the applicant was appointed on 20.3.1955 as

‘?ermanent‘way Mistry after getting declared medically

fit by the Medical Officer of the Department, the
certificate of which has not been enclosed with the
counter and the respandents have deliberately filed
a part of the service record with their counter
affidavit to mislead“ﬁhe‘ﬂém'ble Tribunale It is
relevant t5 point out that no letter of appointmént'

as Chaukidar neither filed nor produced before this

_Hon‘ble Tribunale

442, Para 4.2. 0f the counter affidavit is not

’

disputeds - | . ¢

s

4¢3. That the contents of para 4.3 of the counter
affidavit are misleading,false and arbitrary hence
denied. The contents of para 4.3 of the application
are réiterateds It is further submitted that the
applicant has passed the High School and Intermediate
before entering into the service and had submitted.
the attested copy of the High School Certificate as
proof of age,as provided under Rule 225(Railway
Ministry Decision &) of the Indian Railway Bstabli-
shment Code lgég/Bo Moreover the applicant has not
declared his age at the time of appoinﬁmemt‘in any
manner except thé High School Certificate. The
applicant is also a literate pefso%rso as per Rules
his date of birth should have been writﬁen in his
own hand writing in his Service Hecord. The entry
in his Service Reéord has not beén made by the

applicante S0 far as the date of birth is concerned
&8
'

and so far the other entries are concerned ™ most of

e

ee 3
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| oo ;'3- - @

v qﬁ// .

X ‘/ ) . | .
i “themare disputed,there are many corrections in the

- Service Record without initials of any of the autnor-
ity or the apﬁlicant# The place of birth shoun and-
non showing of qualificationfis also disputed. The
place of birth is Bhatti Darwaza, Lahore and not

1 village Kathalé, distriét‘Gujarat..'The signatures
over the Service Record are fictitious and not
genuine. The service record is a confidential record
and in the possession of respondent 0.2 and the
same is»beyohd the approach of the applicant it can

. 6nly be shown to the applicant bhefore the Gazeffed

e : Officers.

Lol That the contents of para 4.4. are denied. The
contents of para 4.4 of the application are reiterated
The applicant was a literate person and thus has

been promoted upto the Grel Permanent Way Inspector

and as such an inference of illiteracy at the time
of enteringvinto service cannot be drawn on the
~ - basls of false entry in the service'fecord. Moreover,
:the High School Certificate was furnished byvthe

C applicant and the same has been altogéﬁher ignored,
the correct date of birth is 17.3.1938 and not
17:3e1982 as alleged. The allegation of submission
of false particulars has not béen raised so far and
has@beem pléaded in the counter affidavit for the £

first tinme.

4.5, That in'reply to the contents of para 4.5 of
the counter affidavit the contents of the counter
affidavit aredenied and the qontents of para 4.5

of the claim petition are reiterated. It is wrong

-

to state that the petitioner was communicated of

oo

N



‘his recorded date of birth ises 17.3.1932 through
ééniority lists published frém time o time. .From
the perusal'of the cbvering letters annexed with

. . . : ?hé alleged seniority lists it appears that the

i : concerned authofities were directed to apprise with

tne contents of the seniority lists to the concerned.
employees, they were reqﬁired to obtaln signatures
for the service of the list and.any objection which
the concerned employees may ralse but it was not
complied with by the concerned orficers and the

N ' applicant has not been served with any semority

| 1ist'so far. It is wrong to say that thé lists

were publishedAwhich is élso apparent from the

covering letters annexed with the seniority lists.

By perusing the senlority list annexed aé CB-2 it

also appears that substantive appointment of the

petitioner has been shown as Permanent Way Histry

and not as Chaukidar as has been filled in the -

Service Record of the applicant annexed with the
reply.as CR-1ls The date of appointment is also
aitogether different and clearly shows the mani-
pulation in the Service Record of the applicant
with‘the object to deprbve the fruits of the services

which may be enjoyed by the applicante

Lo hat in reply to the contents of para 4.8
’a) C‘m;\""i' av s A, S’é’
the counter affidavit the contents of para 4.6

\AWQ& \,//OF o A

Lhe applicention are reiterated.

4.7 That the contents of para 4.7 of the counter

_ affidavit need no commentse.

4.8  That the contents of para 4.8 of the applic-
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ation are reéiterated in reply to the contents of

- 5--

para 4.8 bf the counter affidavite It is wrong to
say that the seniority lists were published and
the date of birth recorded in the seniority lists
were brought to the notice of the applicant from
time to timee

4.9  That the contents of para 4.9 of the applic-

-

ation are reiterated in reply to the contents of

para 4.9 of the counter affidavit.

'4.10s That while. reiterating the contents of paraﬁé

4410 of the application it is”specifically stated #at
being a literate person and that too Intermediate
passed the applicant was required to give High

School Certificate at the tinme of his appointment

as Permanent Way Mistry, the substantive post on

-whichbthe applicant was appointed in the year 1955.

For the post of Pemmanent Way Bistt%_passing of High
School was also required and as such the submission
of High school Certificate was necessary. The
original High Scheol Certificate was taken and an
attested copy of the same was also furnished. On
,knOwing.fhe fact of missing of copy of High School
Cértificate from the Service Record the applicant
started searching the original certificate Which
was of the yéér 19562 and.as the same was misplaced
the applicent very hurriedly applied for the duplic-
ate‘copy of the High School Certificate but on
hectic search the original certificate was found
and a true attested copy duly attested by the

Medical Superintendent, lorthern Railway, Lucknow



')
el

was éubmitted.by the'applicant-which is in zny case
reliagbles Further the 6pposite party said nothing
about the non genuineness of the photo copy submitted
and annexed with the applicaﬁioﬁ and never disputéd
genﬁinety after receiving the seme and as such has

to rely and has to pass order accordingly..

4411  That in reply to the contents of para 4.1l

of thevcounter af}idavit while reiterating the
contents of para 4.1l of the application it is stated
that the letter dated 19.1.1990‘is not disposal of
represeﬁt&tioa of the applicant regarding the

dispute in recording of the date of birth by the

competent authority as the General Manager is the

competent authority to dispose of the representation
regarding the dispute in.the.date of birth of the
employees and not the Divisional Personnel Officer.
Further on 8.2.1990 with this Letter dated 19.1.90
fhe applicant was also sérved upon with the letter
dated 29.1.1920 élso thereby the applicant was
informed to submit statement and specimen signatures
with the threat that if the same was found to be

wrong the applicant would be dealt with the depart-

.

mental proceedings which shows that the representa-
tion was not disposed of by that time and the
allegations contained in this para are misleading

and inhaste action on the part of the opposite parties

Noe2 and 3. (_Annexure No.R-1 1is the true copy

of the letter dated 29.1.1990).

4e¢12. That the contents of para 4.12 of the applic-
ation are reiterated in reply to the contents of

paTa 4.12 of the counter affidavit.

cesl



4013 That the cantents’of para 4.13 of the counter
affidavit are denieds The alleged Service Record is
a bogﬁs'Service Record ,manipulated and whatever over-
writing in the record appeérs may have been carried
out by the concerned staff and not by the aﬁplicant
as alleged. The'éerﬁice Record whenever shown to
the applicant, any of the Gazeeted Officer including
the Assistant Peréonnel Officer'was present as has
been provided in the Rules and if the allegation

of over-writing is;taken to be done by the applicant:
then the opposite parties had wevery occasion to

catch the applicant read handed. The alleged service

‘record from the very beginning is manipulated as it

wrongly show the designation of the applicant as
Chaukidar whereas the applicant was appointed-as
Permanent Way Mistry which is A-3 category for the
pPUrposEes of Medical Examination as mentioned in th@
Health Certificate and also in-the(EStablismEnt
Codes The post of Chaukidar is not a. 4-3 category

post and as such mentioning of the appointment of

‘the applicant in the year 1953 as Chaukidar is wronge

The post of Pefmanemt Way Mistry does nbt carry any
Ticket No. and the alleged'Ticket Noe 1is a manipulatec
Ticket No. The signature of-the eﬁployee in the
Service Record is not of the applicant and fubther
the column of qualification‘fillédvin as HIL is -
wfong as the applicant Qas Intermediate while
entering into the services of the Railways. The
place of birth of the applicant is Bhatti Darwaza,

Lahore and not village Kathala district Gujarat as

mentioned in his Service Record. Further the date

of birth filled in the Service Record is not in the
hand vriting of the applicant as has been provided

in the Bstablishment Code and the Service Record
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contains no record of periodical Medical fHxaminations

of the applicant as provided in the Rules fer the

employees falling under category 4-3. It has no

‘mention of Provident Fund Account lio. and other

informations as provided under the Rules.

-~

The best evidence for determinetion of date

-oflbirth is the High School Certificate and no

contrary thing has been plgaced before this Hon'ble

 Tribunal in rebuttal of the High School Certificate

furnished by the applicant. Hence the applicant is
entitled for the relief prayed on the ground mentioned

in para under reply of the claim petition.

Se That the cohtents of para 5 of the application
are reiterated in reply to the contents of para 5 of

the counter affidavit.

Ge That it is misleading and wrong to state
that the representation'of the applicant was decided

&

and commuiicated tothe applicant.

7o That the contents of para 8 of the counter

affidavit need no comments.
84 That in reply to the contents of para 8 of
the counter affidavit it is stated that the applicant

is entitled for the relief praved.

Q. Thet the Interim Relief application-has already

been disposed of. : '
Luckgzw:Daﬁed: — Deponent

00‘9



'S ’ ' Verification

1, the above named deponent to hereby verify
- ‘ ' that thé contents. of paras 1 to 9 6f this rejoinder
affidavit -are true to my personal knowledge except
the legal avernents which are based on legal édvice.
No part of it is false and nothlng material has been

concealed in 1t so. help me hod.

A.aaw,

Lucknow, Dated - Deponent
L7
: : April 3 1920
A | |

. ,
S I identify the deponent who
F | o : has signed before me.

o auAACf’¥
Advocates

at [jS  eetie /Dol

' i Tff lﬁ .‘y the deponent who 1is 1den11i1ed by Srl JeF.lathur, Advocate,
...\ A \;mﬁ '
\{.‘ C‘ 'Ew‘ "

ign Court,-iuckmow Bench, Lucknow.

I have satisfied myself by examining the deponent hat he
understands the contents of this affidavit which have been

read out and explained to him by me.

3. R. At fAD A

. _ ’ | UATH CO i MIZSIONEA
| High Court, £).zhabad,
3 | ‘ Lucknew Canch
- Wo. ./ L),

%e VES ¢as 20n o sne aans N

th "oe sun von -z:-é'—i =

m 40 vat ammran,, .



In tne Central Administrative Tribunal,Circuit Bench,

Lucknow'
Oede Noo 20/90 )
Kgndan Fal' | oo _ Applicant
Versus
Unionvof Indig énd others «.  Respondents.

Annexure NoeR=1

Northern Rallway.

No.S1GE/ND/A . Divl.Office.
Lucknow Dte22.1.90

SheKundan Lal
PWL/IIT,Lucknow.
C/o0 AEN(l)-Lucknowe

Sub:  Your date of birth and consequent
date of retirement.

Ref:- Your application dated 12.1.1990 handed
Q_FV_GI’,tO DPCK‘I/LK_S)O on 22 lo 90

You representation under fereference regarding
your date of birth has been examined and in this

connection a personal hearing was given to you by

DRM/Lko ,when you have deposed that the signature
' _and LeTole affixed on the first page of youf SR
YR - |

are not yourse

You are hereby called upon to submit your
~detailed statement referred to in the foregoing
para through AEN(1l)/Lkosso as to reach this office

immediately. It may be noted here that you have



. @ 3 {)80
” W/
< o -2 -
{ e . f
o also to give a declaration in the end of your
statement that you will be liable to be dealt
with under Br AR in case your sald statement is
. | | found to be false. Please mwEm also submit your
. ~ specimen signature and L.T.I. attested by A8N(L)/
™
Lkoe. ‘
$d/- Illegible
A 29¢ 1490
for Divl.Railway Hanager
NeRly., Lucknowe -
_ , Copy for information and
),f”" | N/A to:
1. AEN(l)-Lko.
\\“*w
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N seratd oy

7t} Chlef Administrative Officer, may, n special circumstances
-and foi ,Lasnns t0-be -recorded in writing, relax or modify these
‘ules in specific jadividual cascs. They can ai,u issue orders for
‘deviations from ihese rules i cespeci of certain categories or on
rtain- occasions provided such rulamuons are purely on a tempo-
aty basis. Railway Board’s prior approval is, hiowever, required to
ong:t p£m~or permanent alteration of the rules. '

= This iﬁowcr should be.exercised by the General Manager or his

onally, but ‘it shall not be otherwise redelegated

e S

hief* Personnel Officer, “or the Chief Administrative Officer: per- Ll

3, Power to relax or modify rules. —~The General Manager

ot
o
SR

DX\l
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“‘-’
N e o VL. Civil Engineering Department
a - (i) Permancnt Way Staff.
\46. The classes included in this group und their nosmal
. channel of promotion arc as under:
Apprentice Asstt. Permanent Way Inspectors ,
(Rs. 150-5-155) (Diploma Holders) ...50%, L

- ., (Rs. 150-5-160) (Matriculates) ......... 25%,

\ oo 0c “Permanent Way | . ‘ :

— bt TR Mistries . Asstt. Permanent Way Inspectors

ZAl T - 25%  (Rs.205-280)

© .77 Permanent Way Inspectors, Grade 111 3 B
o < v+ (Rs.250-330) el
' | * Permanent Way Inspectors, Grade I
Lo e {IKs. 335-485)
Permanent Way Inspectors, Grade I
(Rs. 450-575)
57
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: 018 Visnon tests ——Specnal rules governing vision tests for

ndldates and railway servants are given below. The description
;0f the vision tests is given in: Annexure 1II and summaries for the
ous classes are glven in Annexure IV

/yau, ‘

Mff-'( :

“Rule (1. Clas.uﬁcatton of -staff ~

4 For the. erpose of vision tests, all candidates for appointment
 to;'and _all; rallway.scrvants engaged in, the railway service will be

¢
N .
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L fv‘kA.,Vmpn tests requxredJ
n safety

- -B-~Vision tests required
. in the interests of -the -
- employee - himself, his ;

fellow-workers, or both..

/"/ Group

in the interests of public

allocated, by group and class, to the appropriate category in the
-‘subjoined classification, viz.—

Classes

Al. Foot plate staff, Rail-car drivers

. and Navigating staff.

A2. Other Running Staff, other shun-
-~ ting staff, Point-lockers, Station

Masters and other staff in opera-
tive control of signals.

A3 Loco, Signals and Transportation
Inspcctors

o Staff authorised to work trolleys, Yard
|, SUpervisory staff, "Road motor dfivers
and Gate—kecgers on’ Ievel*érossxrrg ‘

‘Bl Such station and yard non- super-

“visory, shed and other staff, as are
engaged on duties where failing
eyesight may endanger themselves
or other employees from moving

vehicles, Permanent Way mistries,
Gang mates, Keymen, Assistant

Surgeons, Health Assistants and

all staff of the Railway Protection
- 'Force.

B2. Certain staff in workshops and

f » :

C-Vision tests required
in the interests of the
administration only.

P

- engine rooms engaged on duties
where failing eyesight may endan-

ger themselves or other employees, .
from moving parts of machinery’

and Crane drivers on open line.

C1. Other workshop and engine room

staff, ship stokers, and other staff

in a whom a higher standard

- vision than is required in clerical
and kindred occupations is neces-
sary for reasons of efficiency and
others not coming under Group
A or B.

C2. Staff in clerical occupations not
included in Groups A, B and Cl.

14
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Y NOTE (1) For detailed categories of railway secrvants under cach of the groups mentioned
above, sée Annexure V.

e (2) (a) Class1V employees recruited piror to .1.1957 in the following categories of
Engineering  Department should be medicilly examined according In the

revised medical classification and faiture to fo provided sutable alereatn.,
SO T employment as per instructions in fopee s
} ' (1) Mate {6 Saruny
T (2) Keyman (1)~ Jeep Truck Driver
> ﬁ)b;." i (3) Trollyman . ~ {8) ‘Road Roller Driver RS
T (4) Sigeaiman (9) Road Roller Driver Helper T
(5) Bridge-khalasi " (10) Paints Cleaner R 3

L. 15807 L. (b) All the-other: class IV-'employees in "the Engincering Department recruited
o prior to 6.1.1957 and whose medical classification was upgraded may be given
_ {1, JII Y. 723 ¢ relaxation as.a personal concession to them 'with the stipulation that staff
LRI Sy . + inthese categories, whea they are promoted to the next higher category, will
T -iwz’di '*;%.' -5 _be examined in thc classification appropriate to the post to ‘which they are -
" l'p"&ﬂ!!\..u ’; ps HER AR

,prpmotesi T
‘,‘-‘Rnle' ’(11) ‘Re-exammatlon of railway servants.

e mz'!«‘.,z, -(a):: Perlodloal re-examination—

b L AR e (l) “In“Grder to ensure the coniinued abxluy of
I Coradlway servangs in classes AL AZ A3 B
CURRES and B2 to discharge theis dum-,:. with
B B safety, they will be required to appear for
S re-examination at the following stated
Y0 prian s TP - intervals throughout thetr services viz., ;
¥ BRI T Lt :
/%i}jt;i(’ civisdons oo Classes A1, A2, and A3—at the termi-
e it i _.nation of every period of three years :
O i i» i - A calculated from the date of appointment
o "L,u». M St s until they attain the agelof 45 years, and '

. thereafter annually until the conclusion
-, of their services.

Class BI, and B2—on attaining the

© oo age of 45 ‘years, and thereafter at the
;; ,termination’ of- every period of five years.

NOTE. -—The rmlway <ervants in Railway Protecuon Force will be re-cxamined for

. . _physical fitness at the’ termination of every period of threc years, calculated from )
;iiL‘i(’,‘;;:;-, .7 +the date-of . appoiritinent. ,until'ithe.conclusion of tkeir service, However, . < °gu - e
- S lnspccmrs Sub-Inspectors, and Assistant Sub-Inspcclors of the Ranlway Protec.
' } - - tion Force are to be re-examined for physical fitness and visual acuity on attaining e

“ the age of 45 year and thereafter at the termination of every period of five years.

¥ ¥t A (2)*‘1 Railway servants in classes C1 and C2 will

* not-be required to pass regular periodical
T e re—exammatlon ‘during the course of their
serv1ce

A5

o ar aw A g AN | RO v - PN L PR WU T LT e ST 1 H S D - LS ATt e T = eros T aemr



(3) The employing branch or department will Q\
in every case be responsible for the pun-
ctual appearance of the railway -servants

} ~ before the appropriate authorized exa- -
‘ ' miner, vide paragraph 1019,

(b) Re-examination necessary hefore nromot
Igher cluss- -

1 10

A railwvay servant must not be engaged to
work, whether temporarily or permanently, in S
a class higher than that for which he has been |
certified fit, until he has obtained a certificate
of competence in respect of the new employee.

(c) When a driver orany other railway servant =~ . .

~ coming in Group ‘A’ i. e, Classes Al, A2 and
.+ A3is permitted to use spectacles for the pur- '
~ pose of passing the required eyesight ¢xami-

nation, the following condition must be

G‘L—‘ ,\f' :G

He et provide husell with two puires of

oy C spectacles from a reputable firm  of opticians,

S ' and must give a written undertaking that he

will carry both pairs while on duty, and

should he break or lose one pair, must at once

report the occurrence to the Running Shed

Foreman who will arrange for him to be sent

“to the District Medical Officer, who will re-test o

: him with the remaining pair of glasses, and xﬂ“ P

S issue such instructions as will ensure that the

o driver will possess two pairs of suitable
spectacles.

R (d) Exammatwn under the provisions of paragraph
A v 1017, : ‘

a o (e) (l) .The staff belonging to any medical cate-

.. gory, when brought into the categories of

Al, A2, A3 on revision, should be exa-
- mired immediately on revision.

16
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2

The staff belonging to any medical cate-
gory when brough on to the categories of
B1 or B2 on revision, should be examined

- at the time of the next scheduled exami-

nation prescribed for these categories

~under the above paragraph.

The staff belonging to any medical category,
when brought on to the categories of

| 'CI or C2 on revision, may not be required

to undergo any medical re-examination.

e The above “decision need not apply to the

staff who have already been given relaxa-

tion by the Rly. Board as personal .
-concession to them. . '

[ —

&
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,‘ 1018 Vision tests.—Special rules governing vision tests for
candidates and railway servants are given below. The description
of the vision tests is given in Annexure 1IT and summaries for the

- yarious classes are given in Annexure IV.

- Rule (i) Classification of staff.-

.. For the.purpose of vision tests, all candidates for appointment
to, and all railway servants engaged in, the railway -service will be

13
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allocated, by group and class, to
subjoined classification, viz.-

Group
e ‘t . ) Y . ‘.
}A-Vision tests required  Al.
in the interests of public

safety. S "
y A2. Other Kunning Stafl, other shun-
ting stafl, Pomt-lockers, Station
(ol Masters and other staff in opera-
vl tive control of signals.
A3. Loco, Signals and Transportation
Inspectors.
PRI o Staff authorised to work trolleys, Yard
R T - supervisory staff, Road 'motor drivers

“"and

- B-Vision tests required  Bl.
in _the interests of - the.
employee «himself, his - -
fellow-workers, or hoth.

3t

'B2.

I ' e !

'

- 'C-Vision tests required  Cl.
in the interests of the
admmxstranon only SR

¥

- 4 ':ﬁb;ﬁ :‘:‘E‘.-' s ““\ < " g .kC2,.

the appropriate category in the

“Classes

Foot plate staff, Rail-car drivers
and Navigating staff.

Gate- keepers on level crossing.

Such station and yard non-super-
visory, shed and other staff, as are
engaged on duties where failing
eyesight may endanger themselves
or othor cmiployees from moving
vehicies, Permanent Way mistrics,
Gang mates, Keymen, Assistant
Surgeons, Health Assistants and
all staft of the Railway Protection
Force.

Certain staff in workshops and

engine rooms engaged on duties

where failing eyesight may endan-
ger themselves or other employees,
from moving parts of machinery
and Crane drivers on open line.

Other workshop and engine room
staff, ship stokers, and other staff
in a whom a higher standard

- - visien than is required in clerical
... .. and kindred occupations is neces-

.. sary for reasons of efficiency and

~ others not coming under Group

AOIB ‘.,“ p;'"'“.’:'

Staff in clerical occupations not

a

s e e e awige 0t -included in Groups A, B and.Cl:

1
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-.7(1) For detailed categories of railway secvants under cach of the groups mentioned
above, se¢’Annexure V. . .

(2) (a) Class IV employees recruited piror 10 6.1. 1957 in the following categories of

2ade e Engineering Department should be medically examined according to the
e revised medical classification and failure to be provided suitable alternative
St 7 7L employment as per mstrucuons in force 1—
oo @) Mate, ©r .7 (6) Sarang

(7) Jeep Truck Driver

(2) Keyman

3% Trollymag-g‘ %-{';‘;1 ... {8) 'Road Roller Driver
_(4) Signalman’ (9) Road Roller Driyer Helper

.5 Bridge-khalasi B '(\0) “Paints Cleaner

(b) Allttbe'other classIVemp]oyecs in:the Engineering Department rccruned

e g, : prior to 6,1.1957 and whose medical classification was upgraded may be given

fee LD _‘.-\f},}fl SNTEEN relaxaubn bs’ ‘&’ pefsonal:concession’ 40 them - with the stipulation that staff

C - .1 . . - inthese categories, when they are promoted to the next higher category, will

i By + be'examined in the classification appropriate-to the post to which they are
it promoted

AN (AP ',-~:¢- Faoor oot .;};;;\’.‘J.'

~Rule "(ii ) Re—examznatwn of razlway servants.

(a" Periodical re-examination= i)

SRR L ( l) In‘order to* ensure ‘the continued ability of PR
e C.- % Tailway servants in classes Al, A2, A3, Bl . -

GLE. ¢ . and B2 to:discharge their duties with"

SRR -+ safety, they will'be ‘required to appear for .

- re-examination at- the following stated - -

Yo v .. intervals throughout their services viz., o '

T

*AM o Cla'sses Al, A2; and A3—at the termi- o
L . nation of every period of three years U
J i L ” ... calculated from the date of appointment E
cirn ot e i, . until they attain the agefof 45 years, and
o e e thereafter annually until the conclusion
C e of their services.

R, e e ai

e

N e o e b

ok

T

R . Class: Bl, and B2~—on attammg the :
SRN3 age of 45 years, and thereafter at the S o
siele . termination of every period of five years. Lo

NOTE.—The rsilway servants in Railway Protection Force will be re-examined for
‘physical fitness at the termination of every period of three years, calcufated from
the date of appointment until the conclusion of their service, However,

) . Inspectors, Sub-Inspectors, and Assistant Sub-Inspectors of the Rallway Protec-
A tion Force are to be re-examined for physical fitness and visual acuity on attaining
the age of 45 year and ihereafter at the terminaticn of every period of five years.

SR (2) Railway servants in classes C1 and C2 will
E ' not be required to pass regular periodical
re-examination during the course of their

SETViCe..
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(3) The employing branch or department will
in every case be responsible for the pun-
ctual appearance of the railway servants
before the appropriate authorized exa-
miner, vide paragraph 1019. '

(b): Re-exammatxon necessary before promotion to
higher class— )

A ‘railway | servant must not be engaged to
work, whether temporarily or permanently, in
a class higher than that for which he has been
certified fit, until he has obtained a certificate
of competence in respect of the new employee.

(¢) When a driver or any other railway servant L

~-coming in Group ‘A’ i, e., Classes Al, A2 and
A3 is permitted to use spectacles for the pur-

pose of passing the required eyesight exami-

nation, the following condition must be
observed.

He must provide himself with two pairs of
spectacles from a-reputable firm of opticians,
and must give a written undertaking that he
will carry both pairs while on duty, and
should he break or lose one pair, must at once
report the occurrence to the Running Shed
Foreman who will arrange for him to be sent
to the District Medical Officer, who will re-test
him with the remaining pair of glasses, and
issue such instructions as will ensure that the

driver will possess two pairs of suitable
spectacles.

(d) Examination under the provisions of paragraph
1017. ' .

(e) (1) The staff belonging to any medical cate-
gory, when brought into the categories of
“Al, A2, A3 on revision, should be exa-
mircd immediately on revision.

/\
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2

The stafl belonging to any medical cate.
gory when brough on to the catcgories of
B1 or B2 on revision, should be examined
at the time of the next scheduled exami-
nation prescribed for these categories
under the above paragraph.

The staff belonging to any medical éategory,
when brought on to the categories of
C1 or C2 on revision, may not be required

. to undergo any medical re-examination.

.. The above decision need not apply to the

stafl who have aircady heen given relaxa-
tion by the Rly. Beard as  personal
concession to them.

L—
v R a4 JRR. - )
.
.
, ‘
..
v.(:
»
. >
. . -1
. L )
S ‘
. T N . ,“
AT L
oW
4 o
.

gt hem iR AR

H
P
et
799
Wi

1

3

‘.

S
“ " R
T s e bt LT
- ®
3.

R Lot 2 L ELML LI Lo

ampmeritve At o,



e e R T T S SN

S

- \4 The classes included in this group and their normal

: VL Civil Engineering Department

- (i) Permanent Way Staff.

channel of promotion are as under:

Permanent Way

Mistries

25%

Apprentice Asstt. Permanent Way Inspectors =~ - -
(Rs. 150-5-155) (Diploma Holders) ...50% - =~ ., i
. (Rs. 150-5-160) (Matriculates) ......... 25% -

Asstt. Permanent Way Inspectors
(Rs. 205-280) '

Permanent Way Inspectors, Grade IIT |
(Rs. 250-380)

Permanent Way Inspectors, Grade II
(Rs. 335-485)

Permanent Way Inspectors, Grade I
(Rs. 450~575)

57
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113. Power to relax or modify rules. —The General Manager
- or the Chief Admunistrative Ofticer, may, in special circumstances |
- and for reasons to be recorded in writing, relax or modify these A
- -‘Lrules in specific individval cases. They can also issue orders for S
(~deviations from these rules in respect of certain categories or on

r§rt‘ajn occasions provided such relaxations are purely on a tempo-
-ary basis. Railway Board’s prior approval is, however, required to
“long term or permanent alteration of the rules.

i, " This power should be exercised by the General Manager or his
' - Chief Personnel Officer, or the Chief Administrative Officer per-
| sonally, but it shall not be othPrw1se redelegatcd Lt

)""';'g n){".}":-’?..i_} n_lf_ ,f‘
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In the Hon'ble Central ﬁdministrative,Tribunal

Circuit Bench, Lucknows

civil Misc. Application Noe of 1991

In re:

OCelo Caée Noe 20/90(14)

f Fixed for MvowE99% $-4.9)
oo Appdicant

Versus

Union of Indiav& others . ' Respondentse

Appliéation for amendment of
the claim petitions

/2\ | | ,I . .

The above named applicant begs to submit

as under:-

1. That ,the applicant's application against
prematured retirement on the basis of wrong entry

incorporated in the Service Book is pending for

disposals
2o That during proceedings and on hectic search
the applicant could know that Sri Behari Lal Kapoo

Permanent Way Inspector(Restoration),Northern Rail

Z;£>“r /*“jk<101(ﬂl;t/



‘ Shri Krlshnanagar,Sultannur who had signed the service

record of the applicant as witness being an authority

superior to the applicant was posted there by way of

. Loamw
MR s [ R N

transfer and promotion from Moradabad DlVlSlon,Betaura
Station as Assistant Peri@nt Way InSpector under
Permanent Way Insoéctor,Bareilly to Shri Krishnanagar
in the year 1956, the year of app01ntment of the

et e R o S D,

applicant in the railways as Permanent Way Mlstry.

3. That not only this the applicant has also been
re-examined during the period of‘service by the
] Divisional Medical Officer, Northern Railway, Lucknow
~and a certificate of fiteness was issued dated 26¢11.85
thereby the age of the applicant has been shown in

the year-as 48 years.

4. That besidesvthe applicant on various occasions
o _ |

had also submitted Biodata and other medical evidences °

which had been received by the railway administration

A without any objection and inquiries.
Se That the following amendments are necessary
to be incorporated in the claim petition:-

"A)  That the following paras after para 4.3 be
added:-

 4+3(a) That the appllcant had submitted earlier
on 27.11.1989 Biodata to the authorities for the

purposes of issue of passes in which specifically
showed the date of birth and the date of kkx appoint-
ment of the applicant in accordance with the High
School Certificate and thedate of joﬁning in the

department which had not been objected by any authority;

%;;? f“ S&va(x;kxj
‘I":‘ ..:3



(Annexure A-1 is the true photostat copy of Biodata

of 448.1983 and Annexure A-2 is the true photostat

Ccopy of dated 1l4.6G. 1989) . y

4+3(b) That the applicant also informed about
the date of retirement in accordance with the date of
birth ieee 17.3¢1938,as 31¢8¢1996 while filling the
columns in the application for purchase of scooter
after gétﬁing the loan from the employer. The said
application was duly’forwarded by Sri R.K.Dubey,
Assistant BEngineer on 17.12.1979 which had been duly
received by the office of Divisional Railway Manager,

Northern Railway, Lucknow on 17.12.1979(Annexure 4-3

‘is the true photostat copy of application for advance

of loan for purchase of scooter).

4¢3(c) That in the year 1979 on account of
some administrative reasons the applicant had been
declared unfit on account of visién problems but the
same has been challenged by the applicant and to
g¥x satisfy the authorities the applicant had got
himself examined by the eminent Eye Surgeon of King
George Medical College, Lucknow DreK.C.Garg on
16.1.1972 who had issued the certificate of fitness
regarding the normal vision and shown that the appli-
cant was not colour Hind. - Subsequently on 2¢2.1879

the applicant also got himself examined by Eye

 Specialist of DreRajendra Centre for opthelmic

Sciences, New Delhi. Tha%’have not find the applicant
as colour blinde These certificates were duly forwar-

ded by the then Assistant Engineer to the Chief

Medical Officer, Northern Railway, Baroda House, New

>7 _: SR :
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Delhi with the appeal of the applicant against his

declaration as colour blind and in all these certifi-

cates the age of the applicant was assessed as 41 years
and has been mentioned in the certificates which has
been duly repeived by the authorities and none hss

ever objecteds( Annexure A-4 and A-5 are the true

photostat.copiés of the certificates dated 16.1.1979
and 2.2.1879) '

443(d) That the appeal of the applicant was
accepted by the Chief Medical Officer on the basis

- of the above mentioned certificates and emamination

made by the Divisional Medieal Officer(Eye3pecialist),
Central Hospital, New Delhi,Chief Medical Officer,
Baroda House,; New Delhi and then by the Board and
the fitness certificate was sent to DivisionaloRailway
Manager, Northern.Railway, Lucknoy who allowed the

applicant to join his duties.

4+3(e) That in the year 1985 the applicant vas
also medicéliy e#amined by the Divisional Medical |
Offiqer, Northerh Railway, Lucknow and was found fit
and a fitness certificate dated 26e11.1985 was issued
énd in‘the said examination the age of the apblicant
was mentioned as 48 years in the year of medical
gxamination and this also has not been objected so

far by any of'the authorities.(Annexure 4=6 is the

true photostat copy of the fitness certificate dated
26¢11.1985)."

"B That the following para be allowed to be added




~ after para 4.1-

4+1(a) That at the time of appointment of the
applicant in the year 1955 the applicant was posted
. : vV an v -
with Sri Behari Lal Kapoor, Perﬂ?nt Way Inspector
(Restération))No}thern Railway,Shri Krishnanagar,
éultanpura ‘The applicant had knowledge that earlier
C;%lJ:Lle <ﬁ19}J to 1955 ,Sri Behari Lal Kapoor was Assistant Permanent
Way Inspector and was posted at Betaura in Moradabad
Division under Permanent Way Inspector, Bareilly
— GMMMNQL ~
with effect from 1953 Wyrda%% and on promotion had
Zf‘ ' joined as Permanent{Way Inspector Shri Krishnanagar,
Sultanpur and being the next higher authority had
signed the serviwe fecord of the applicant as witness®

(Anexure A-7 is the true photostat copy of the

letter dated 20.9.1955 signed by Sri Behari Lal
Kapoor,Permanent Way Inspector(Restoration),Shri

'Kfishnéhagar,Sﬁlténpuf."

Wherefore, it is prayed that the above mentioned
amendments be allowed to be incorporated in the

application in'the interest of justice.'

vway)\w-«a’
Lucknow: Dated: _ JeP.Mathur ),
- Advicate,
F-E&un%&tﬁi ,1991 Counsel for' the applicant.

2
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In the Hon'ble Central Administrative Tribunal

" Circuit Bench, Lucknow.

Affidavit in support of

F1v11 Mlsc-Appllcatlon oo of 1991

HIGH ¢! ,zmn
ALCAFARADY

In re:
O.A.No.€20/90(L)
Kundén Fal oo Applicént
Vefsus

Union of India & others .. Respondentse

AFFIDAVIT
1, Kundan Lal, aged about 53 years, son of
Late Sri Sohan Lal, resident EZB, Punjab Nagar

Railway Colony,bharbagh, Lucknow do hereby solemnly

affirm and state on oath és&under:-

1. That the deponent: is the applicant himself

in the above noted claim petition as such is fully

conversant with the faqys and circumstances of the
m

casSee

£WVLQK;JU7 2

. Thet the contents of para 1 to 5 A and B



l/ + - 2 -
! ~are true to my personal knowledge except the legal

averments which are based on legal advice.

3. That Annexures NosA-1 to A-70f the accompanying
application are the true photostat copies of the
originals which have been compared by me.

; . zéb'czxcbm£x>kv

Lucknow: Dated:

. Deponent
: B@%i%‘f/ 41991 *
. §
Sty 9 5
Verification
_l\ I, the above ?amed deponent do hereby verify
TN

that the contents of'para 1 to 3 of this affidavit
are true to my personal knowledge. No part of it

is false and nothing material has been concealed in

it so help me God. § .
l JRCAN)

Lucknow:Dated: :

)
Y - \
. %Mf&»v 1901

Deponent

I
I identify the deponent who

hés signed before me.

Z T
! \Advocates”

d/,.
Solemnly affirmed before me on .‘Q__? at M a.m./pim by

the deponent who is identified by Sri J.P.Mathur,Advocate, High
Court, Lucknow Bench, Lucknowe

I have satisfied myself by examining the deponent that he under-

stands the contents of this affidavit whlch héave been read out
and explained to him by me. !
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}“Applicant's designation

3»
4,

(111)

, e Contret AD i pon el Tobor ol
Conerk Boe ) et -
] ?A—HV\’Q"G‘V""‘L ’A} ?\‘ /
? APPLICATION FORM FOR

PURCHASE OF MOTOR GYCLE/MOTOR/SCH2Y)

/i z/N%ﬁ///{/

& Brancha 4&2401421//42415»
) Al e et
L bp ,%m,

| Name of hpplicant. <€Z.

District eud Statioa.
Pay Rs.
(1)
(11)

‘SubStantive Pay Rs|{

Officieting pay or

pay drawn
in a temporoery post

B

Speq1al/Pe*S0nélvPEYQ

Dute of ocnfirmatlcn.

(iv)
' retire-

f cong~

officeor,

of su eraguation N}
ment or drtelot expiry o
ract in caselof contracy

Anficipated ﬁrice of Mot

- 7_\,—'- ...._--.n EEEETEE R

10.

JK:

|®

hranea s OF ”1“*"‘ wegqulvpd .

which the
repaidii,

purchass
cd pra-

Number of td?salnenes in
advance 1s desired %o be

. Whether advance for ths
of &ny conveyancs obtain
viously and if so,

' (4) Dete of drawsl of-th
(11) %fhe amount of sdvanc

1ntere§2 tﬁeneon stl
ing 2

e %ﬂvance,
e fnd or

whetbher thé THtention 1is
(a)

New or an old motor/Car/Cycle,

(b) If the intention is
Motor/Cer/Cycle thrd
other than 2 regule;
dealer or ageqt wh

%her p
sanctlon on of ,he

Ll outstand-

to purchases,

e

———

*’-___/-

20 =) — &0

S— P =96

—
or Car/Cycle ,J£J;15137<;‘,

lox =)

/{z/s7/}'7mg (3 5)

A——

to purchase
ugh a person
epu*«d
revious
jompe tent auth~

‘4
‘(_'————/

ority has been obtajned a3 recuirad

under Ryle 1§(2)

sarwiees. (condugt) Rules 1965.

whether 1t hes been sllodted from Gdéga‘“’
ty thereof.

- quota - if so quo»e suthori

_La-\.'o.'a:«.;_,. /\
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‘Borrower the Borrower berely agr

“insolvent quits the service of tﬁ

.
(Para G-1536¢1)) "

: jance {nr
Form o1 'Xévéement to be executed before drawing on sdvan '
O & . -

purchase of a ldotor Vehicle,

A AGREEMENT MADE ON _

ADAY 0

o

Ong thousand nina hundred and

. ORI, < » /@(,’
- I ’
DETWEEN ﬁZ; [ L Aore AL

W ﬁﬁué& of é/{/j//aﬂd‘ hereinsfter callad the Borvower
include nj

Whicli expredsion shall

nis helrs, acministratéra, administrats.

- . - , - . -7 N JY“".
executors and legal representutiyes) of the one pdrt’andc;E? Ei:i;dc v
of Indis (hereinafter celled the|President, which expresvwgiﬁ;ar e

include hiy succussors end &ssighess) o to other part. wnoT=ab b

Borrower hés under the provisious
Cods, Vol, (herelnefter referied
shall #aclude aay amendments ther
to the President for a loar of RS
Motor Vehicle 8nd whereas the Pre
amount to the Borrower on the te
HOW IT IS HEREBY AGREED between t
of zthe sum of R3. 0

)

President the aild emount with int
said code by monthly deductions £

of the Indian Railway of Ceusni-
to &s the soid Code which excressinn
eof for the time baing in force) opil:
o ¥ for the purchese of 8 ’
TIoTT o8 agrecd to levd the seid

S

rms ond conditinas here after containe.

he party heceto that in cousideretiom
be paid by the President to the

es with the President (1) to pey lue
erest calculated accordiag to the

rom his sslary as provided in the

seld daductions and (2) witkrin ohe month from the date »f peyment of in

..58ld sum o expend the full .smouh
motor vehicde or if the actual p

t of the seid leoan in puvchoge of a "7+

rice pald is less than the loen to repa:
the difference to the president

£
n
)|

document hypothecating the said i
security for the amount to be le;
interest in the form provided by
AGREED AND DECLARLD THAT IF THE'}

orthwith, and (3) to execute @

otor vehlcle to the Fresident as

t to %the Borrower ¢s afrreseid and

the s21id cocde and IT IS HEREBY LASTLY .

‘ (0TOR VEHICLE HAS N(I' Br&N purchased
and hypotghacat=d as aforesaid wi

payment or the said sum or if th

D

8mount of the load and interast

thin one month frem the dare of the

Bovrower vwithin that period becomes
e Government or daies ihe wnole

pecepued ther 5 mmediat
become due and payesble, In WITNI ed tnereon shell immediately

‘e - . LOT @04 00 behalf of
Eqp@§ the Pay and year €irst vefd

Signed by the ssid in the
presence of

(Sigégtures OE_5§§EZ§§§%§;;ZZ§uo

for atid on behalf of %
of Indis 1a the Presen

e FPresiger
ce of

W W Sntten

(Signsture of Witness) —

Neme & Cesignating of the
BOTTOWAY, )

1SS whereof the BORROWLR eqd

the Presicent heve hercinio scb tigdr .

re written,
(Sgne oY EsT o shist
of Bowroyg;ﬁZZbga% v 1P
LUCKENOW, ™
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DR. K.C. GARG C-12/1, River Bank Colony,
. M.‘S.F.ROCOSODQOQ LUCKNO W,

: IR . OPHTHAIMIC SURGBON &

eyt I | PRO¥, 0¥ OPEEHAIMOLOGY Datedsl6~1-1979.

f . This 1site certify that shri Kunden Lal P.W.I.(LKO)
.f" aged 41 yrs. has been examined by me.

4

His vision in R.E. is 6/6 (unaided) and J1 with glasses.

' ~His»'£\mdi are norna.l. Hs colour vigion on Ishinara's chart is !
e x

'g"l nornal._ He is not colour blind
Ho 1s fit for his job.

Tt ‘ T e __~ . é ) 'Sd/"'

l Iy ‘ { ‘ Jra K Ca Gar=| .

: w- Kundsn Lall, MoS.s FoReCu$.,D.0. (Lond),
' Attasted signatures ot Protessor of Ophthalmology.
?Shril Kundgn Lal, K.8's Medical Collegs,

v M R | E Sd/— & LUKNOW.
Lo br, K.C, ARG, TRUE C,CBPY

Aur;u .

)
AV

VESTANT RNGINEER (}) !
N. Rly. Lucknow
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